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INTRODUCTION 

I the Chairperson of the Commuittee छा Subordinate Legtslation having been authorised by the Commuttee to present the renort on their behalf present this Thirty Third Report to the House 

2 The matters covered by this Report were finally considered by the Committee at therr sithing held on 28th February 2003 and adopted this Report 

3 Abrntef record of the proceedings of each meeting of the Comm Ittee has been kept on record of the Haryana Vidhan Sabha Secretarat 

4 The Committee also places on record their high appreciation for whole hearted ८0 operation and valuable assistance given by the Secretary Deputy Secretary and Staff of the Legisiation Branch 

Chandigarh VAID KAPOOR CHAND The 28th February 2003 CHAIRPERSON 
Committee on Subordinate 

Legislation 
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REPORT 

1 TheCommittee or Subordinate Legislaton for the year 2002 2003 consisiing 
oregmmempers including the Chaimerson and the Advocate General was nominated 
by the Speaker Haryana Vidhan Sabha under Rule 252 of the Rules of Procedure 
and Conduct of Business in the Haryana Legislative Assembly on the 3rd April 2002 
and was notffied in the Official Gazette vide notification No HVS-SLC-1/2002/21 
dated the 3rd April 2002 Two Special Invitees were also nominated vide notification 
No HVS SLC-1/2002/28 dated the 7*4 Mav 2902 

2 Vaid Kapeor Chand \sas appointed as the Charperson of the Commitiee 
by the Speaker 

3 The Committee held 52 stttings tifl the presentation of this Report 

4 Besides watching the implementation work relating to earlier Reports 
the Committee scrutinised the following Rules/bye laws — 

I Tne Punjab Habitual Offenders (Control and Reform) Rules 1957 
framed under the Punjab Habitual Offenders (Control and Reform) 
Act 1952 

2 ThePunjab Industrial Housing Rules 1956 framed under the Punjab 
Industrial Housing Act 1956 

w
 The Haryana Arfihated Colleges (Security of Service) Rules 1980 

framed under the Haryana Affillated Colleges (Secunitv of Service) 
Act 1979 

4 The Haryana Arfiliated Colleges (Secunty of Service) Ruies 1993 
mamed Lrder the Haryana Atf iated Colleges (Secunty of Service) 
Act 1979 

5 TheHaryana Municipal (Movabie Encroachments of Qverhanging 
Structures) Bye-laws 1976 framed under the Haryana Municipal 
AcL 1973 

8 The Haryana Municipal (Boundary Walls Hedges and Fences) Bye- 
lav s 1976 framed under (e naryana Municipal Act 1973 

7 The Haryana Municipal Delimitation of Ward Rules 1977 framed 
under the Haryana Municipat Act 1973 

The Committes also ora'ly exa~ ned the various departments of the Sate 
Government and made its observations/recommendations on the relevant Rules under 
scruuny
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SCOPE AND FUNCTIONS OF THE COMMITTEE 
The scope and functions of the Committee are set down in rules 251 259 and 260 of the Rules or Procedure and Conduct of Business in the Haryana Legisiative Assembly Pule 25* enjoins upon the Commnitee “to scrutimise ana report 10 the House whether powers to make regudations rules 300 rules bvedaws etr canferred by the Constitution or delegated 9५ legislature are being pronerly exercised within such delegation and consider such other matters as may be referred to 1t by tre Speaker " Further 116 259 of the said Rules lays down that while examining any such set of rules bye laws etc the Committee shall in particular consider — 
0 whether it1s in accord with the general objects of the Constitution or he 

Act pursuant to which 1t is made 

(n) whether it contains matters which in the opinion of the Commrtee should 
more properly be deait within an Act of the Legislature 

(m) whether it contains imposition of any tax 

(v) whether it directly or indirectly bars the jurisdiction of the courts 
{(v) whetheritgives retrospective effect to any of the provisions in respect of 

whiich the Constiution or ine act 0085 not expressiy give any such power 
(@) whether it nvolves expenditure from the Consolidated Fund of the State or the Public Pevenues 

(व). whether itappears to make some unusual or unexpected use of the powers 
conferred by the constitution or the Act pursuant to which it 1s made 

(vi)  hethe: the,e appears (0 nave been unjustfiable delay पा the publication 
or laying it before Legisiature and 

{x) whether for any reason its form or purport calls for any elucidation Rule 
260 1ays aown as follows — 

1 ! the Committee is ए opin on that any order/Rule/Bye-law etc should be annulled wholly or in part or should be amended In any respect it shall report that opinion and the grounds thereof to the House पा 1५ Report 

2 If the Committee 15 of the opinion that any other mauer relating to any order/PleDegg lat on should be brougi: w wie novce or me -ouse 1t may repon tnat opinion and matter to the House 

In short the functions of the Committee are (0 see if the rules framed by the Executive are within the scope of the delegation made under the Aci ana go not go beyond the scope of such delegation If the Committee finds that anyrules 15 beyond the scope of the powers delegated under the Act by the Legisiature the Committee c¢an recommend that the rule 06 suitably amended or omitted 

There are certam rules which are required by the statute o be laid before the Legiclature But the Committee 15 compewem 0 examine ail tne Rules 
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Regulations/By laws etc framed under vanous Acts irrespective ए the fact whether 
these have been laid on the Table of the House or not 

The Committee 1s competent to send for persons papers orrecords If such 
€ course 's cons de 60 necessary for e discnaige of its duties In this connecnon 
anenuon Is nvited to rute 257 of the Rules of Procedure and Corduct of Busiress mn 
the Haryana Legislative Assembly which reads as under — 

‘257 (1) The Commntee on Subordinate Legislation shall have power to 
require the attendance of persons or the production of papers or records if such a 
course 15 considered necessary for the discharge of its duties 

Pro ded that it any question arises whether ihe evidence or a person or the 
production of a document 15 relevant for the purposes of the Committee the question 
shall be referred to the Speaker whose decision shali be finai 

Provided further that Government may decime to produce 8 document on the 
ground that एड disclosure would be prejudicial to the safety or interest of the State 

(2) The witness may be summoned by an order signed by the Secretary and 
shall produce such documents 85 are required for the use ए the Committee 

(3) Itshall be in the discretion of the Committee to treat any evidence tendered 
before 85 secret or confidenual 

(4) No document submitted to the Committee shall be withdrawn or aitered 
without the knowiedge and approval of the Committee 

The Committee nas framed the internal working rules wherein the detailled 
procedure has been laid down Generally the Committee from ume to time selec. 
set of rules framed under the various Acts for therr scrutiny and examine these at the 
first instance at therr own level रा" the ass.stance of the Law Department ana the 
Vidhan Sabha Secretanat The Committee then invites the Administrat ve Secretary 
concemed Tor oral examination 1 explain the discrapancies found in the various 
rules/orders 

However the Chairperson of the Committee may on a request being made to 
him permit any other senior officer to represent the depariment before the Committee 
After the rules/orde:s and the deparmmental representatrves hae been examined the 
Committee prepares the (eport and presents it to the House Copres of the report 
after 5 presentation to the House are forwarded to the concermed departments for 
taking further action on the observatonsfrecommendations of the Committee The 
action taken by the Departments are watched by the Commuttee from time to tme 
in case where any Department [5 not in a position to implement or feels any difficutty 
n giving effect to a recommendations made by the Committee the Department is 
required to place its views before tne Communee which may | it thinks fit present 
further observations/recommendations (0 the House after considering the views of 

the Department 1n the matter
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Some of the Parliamentary canventions established in connection with the 
scrutiny of Rules Regulations Bye laws etc are given below — 

1 

2 

The Committee would scrutimise only such rules which have been finally 
published in the Gazette and not the draft rules 

Tne Depanment orne Govt would ensure that rules are framed under 
an Act as early as possible afte- the enactimen. of the Act and in no 
case this pencd should exceed sixmonths | the rules are not framed 
within six months the Committee may ask the Department about the 
reason for the detay n framing the rules This 1s only by convention 
Executive should ensure that na rule goes beyond the power delegated 
by legislature | the rules go beyond the powers delegated by legislature 
he Comm tee may exar ne te sar-e a1d regort (0 the House 

The Executive should be impressed uporn that whenever rules are framed 
oramendments are made in the existing rules those should be serally 
ana centrailly numbered छाए shouid indicate in the margin of each rule 
the reference of the section under which the rules are framed 

However some of the broad principles established by the Commuttee for the 
guidance of the Execuuve are given below — 

0 

(n) 

{m) 

) 

v 

न) 

न 

As far 85 possible guidelines/criteria to be followed by the authority 
concemed for the exercise o~ discre® onary nower vested n ॥ should 
06 laid down in the rules 

In case where the authonty concerned deviates from 8 norm it should 
be required to record in writing the reasons for such deviation 
Before any adverse action 15 taken agamnst a party it should 06 gi १81 a 
reasonable opportunity of being heard and after a decision adversely 
affecting 8 partv has been taken it should have the nght of appeal or 
representation as the case may 06 

in order that the persons similarly placed are not treated differently 
the powers or exemptionsretaxation should 06 exercisable in respect 
of categories or classes of persons 85 contra distinguished from 
mdmduals 

In cases where an authenty concemned 's vested with the po ver ‘o 
suspenaalicence or supples pending msu ution of regd'a proceedings 
amaximum time आप for suspension should be laid down in the rules 
The provisions of rules which may make 8 citizen hiable to 8 penalty 
should be well defined and not worded vaguely 

In case of seizures and searches suitable safeguards like the presence 
of winess preparat on or INventornes or 56260 gooas and giving a copy 
thereof to the persons concerned should be provided 

(%
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(v} In case of rules relating to disciplinary proceedings not onlv the 

(1x) 

() 

punishing powers of the competent authority should be precisely defined 
put the procedure to be followed bv the competent authoribv be 250 
छाए dgwm in targlag 

Statutory rules should be amended by Statutory rules onlv and not by 
execuhive orders 

The rules made In exercise of powers delegated under statute are 
precise and free from ambiguity mstead of being crvptic sketchv or 
sKkeleton or needing further interpretations It should be ॥ simple 
larguage so that different peaple cannod pu dif erent repicianons 
For example expressions like unreasonabie large guanuty 
reasonabie interval or freauent ntervals etc should be avo ded 

Generally Rules shouid गए be maae appucaole rom retrospective eftect 
adversely affecting the nghts of any class or category unless specifically 
permitted by the Act



GENERAL OBSERVATIONS/RECOMMENDATIONS OF THE 
commarTEE 

1 Deitay पा framing the Rules 

The Committee 1encraes the recommenaations made In Iis previous Thorty Second Report and observes that ordinarily rules should be framed as early as possible after the enactment of an Act and पा no case the period shouid exceed six 
manmns 

The Commuttee ruriner recommends that whenever an ordinance for amending the Act or bringing new legrsiation nvolving prowvisions for making the Rules 15 promuigaed e rules shouia pe preparea smultaneously 50 that there should not be ४106 gap bat veer *he Ordinance/Ac: and the Rules 
The Committee further recommends that whenever any Act 1s amended it should be looked that the relevant rules and forms also amended so as to bring them पा consonance with the charge था the Act 

2 Reference of Section under which Rules are framed 

Trne Commitee 15 or the 6. *hat g~ g of refeience of the secuon In the margin of each rule under which the rule has been framed s essential to know under what precise authority each rule nas been framed 

The Committee reiterates the recommendations made पा #s earlie, Reports that whenever rules are supplied to it the authonty or the relevant sechon under which a particular rule or set ot rules has/have been framed should also be mentioned in the margin of each rule 

The Commtree furher recommenrds thatv Feneve severa amendrents are made In 8 5& of rules the same may be republished after incorporating all the amendrents made fromtmetotime This recomimendaucn of the Commimee should be obser ed meticulously 

3 (1) Suppiy or printea and up-to date corrected copies of the Rules 
The Commiiiee recommends that copies or tne rules to be supplied 10 it by the Departmen. should be in the printed form or 1n me rorm ot Gazette पा which they are published If ho ve er 7 sro* possibie for the Departmen: (0 do ७0 it snoula 0९ ensured that the copies ot the rules etc are up to date meticulously compared and duly corrected before supplying these to the Committee to save its valuable time पा pointing out such mistakes 

The Comm ttee furher recommerds *hat 1८ 15 the duty of die Department roncerned to see that the rules supplied to the Con nitiee are amended up to-date and ensure that e suggestuns/irecomme ~dations/observat ons made by the Commutiee from time to time and egreed 10 by the concerned Department are implemented by the department and Incorporated n the rules expeditiously
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{n) Footnote in the Act and Rules 

It came to notice of the Committee that sometimes it 15 छाए deam पा e Act 

and Rules that such Act and Rules shall come into foree on such date as may ke 
specified in the notification by the State Government The Committee 15 of the vie 

that In such circumstances the date of commencement of the Act and Rules shiould 
invanably be given in the footnote 50 that legislators पा parttcular and the public पा 
general may come to know as fo from which date the Act and Rules had come into 
fo ce 

The Commidee wurther recommands पीला whenever any amenament is made 
n an Ac. or Rules framea thereunder it should also invanably be stated पा the 
footnote the reference of the Act or Pules by which amendrnen. has been maue 

) Pupiisning the Acts and Rules in Hindi 

The Committee recommends that sincere efforts be made to publish the Acts 
and Rules in Hndi 8150 50 that the copies of the Acts and Rules may be available in 
Hindi easily 8. reasonable price 

5 Delay पा laying Rules on the Table of the Houss 

The Committee recommends that where the rules 00615 ex¢c  are required 
to be laid on the Table of the House before the State Legislature under any statute 
the same should be laid on the Table of the House as early as possible mmediately 
following such publication पा the Gazette 50 that the House may statutonly modify 

or annul such rules 

5 Implementation of recommendations of the Commuftee 

As per prevailing practice and convention the Departments घाट required to 

fusush from time fo time statements or acuon aken or propusec to be aken by 
them on the recommendations/observations of the Commitiee made in its reports 

But no ume imit 15 fixed now With a view to ensuring speedy implementation of 
their recommendations the Departments should implement the recommendations 
erpeditioLsl, and not later than a period of one year If in any particular case it had 
not been possiie w aunere 10 TS IMe um t the, skhould ask for extension of ume 
from the Committee after explaining the difficulties पा implementing the 
recommendations 30 the cases of delay continues to occur The Committee can 

not but stress again that the Departrent should evolve suitable measures to 
streamline thewr procedure in order that the recommendations made by the Commitiee 
are implemented on top priority basts within a maximum penod of one year 

The Committee recommends that the action on the ouwstanding 
recommennauons and observations contained in its earlier reports should be given 

top priority and expedited The Committee also recommends that when a 
recommendaiion 15 impiemented by the Government the Departmenit concerned 

should supply a copy of the notification containing the amendment पा the rules 
alongwith the statement showing the action taken by the Government in the 
implementation of the recommendations/observations



7 Availability of Copies of Acts and Rules to Public 

The Committee 15 of the view that coptes of all the Acts and Rules framed thereunder as amended up to-date are generally not availabls पा the Government Press 0. thg useofthe Bublic The Commitles पा डॉणिछ recumimenas पाघा coples ए all *he Acts and Pules mada nereunder sriowd be hept up to date oy tne Departmen. and should get the Acts and me Rules printedfreprinted from the Government Press so that these may be made avallab'e for sale to the Public 8. 
reasonable price
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Further observations/recommendations made by the committee था 
respect of non implementation of its earlier recommendations in respect 
of — 

1 TWENTY EIGHTH REPORT 1996 97 

HOUSING DEPARTMENT 

The Housing Boa-d Yaryana (Disposal of Property Betterment Charges 
Eviction Assessment of Damages and Manner of Appeal) Ruies 1975 framed under 
the Haryana Housing Board Act 1971 

The Cominitiee had made certain observationsfrecommendations on 
the above Ruiss in its 28th Repor? in the year 1996 97 But the 
recommendations were not implemented and the Department informed vide 
their reply dated 18 1-2001 that the matter 15 pending consideration before 
the Councit ot Ministers and the decision taken will be informed accordingly 

This matter was also referred to in the 315. Report of the Committee 
showing outstanding recommendations/observations Despite protracted 
correspondence neither tne recommendations/observations of the Comruttee 
were implemented nor any decision taken by the Council of Ministers in the 
matter was corr- unicated by ‘ne Departimen. tor the information of the 
Commuttea/rHouse till December, 2001 The Committee was apprised regarding 
the action taken by the Department vide letter dated 21st December, 2001 
wherein again it was stated that the matter will be put up before the Council 
of Ministers verv soon and decision taken will be mmtimated accordingly 

The Commitee agam took up the matter 1 its 32nd Recort and observed 

that the matter had already much delayed The Department was expected 
10 take up the matter on top pricnty basis 0 ~plement the recommendations/ 
observations made on the above Rules but in vain 

The matter was agam talken up with the Department vide this Secretariat 
letters dated 5th April, 25th September, 27t4 November 2002 and 1st January, 
2003 

The Dapartment vide their letier daied 24-1-2003 stated rnar ing action 

on the recommendations/cbservadons of पार Committee made on Ruies 6, 8 
and For—-A, except Rule 5, 1s being taken and tne aecision taken with the 

approval of the Council of Mimisters amending the above Rules will be 
intimated o this Secretanax accordingiy 

However, the Departmental Representatives at the time of oral 

examination had also assured the Committee to implement the 
recommendations/observations of the Committee except raco~mendations 

on Rule 5 पा. respect of beiterment charges during a period of 2 months
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The Committee, however, expresses 15 unhappiness over the long delay on the part of the Department था taking action on the observations/ recommendations of the Committee and responding to communications on its behaif It, however hopes that the Department would be more responsive " fLt.re a~dvould carry out the necessary amendments पा the anove Rules bv notifying the same expediously under inpmaton te *he Comm tteo 

कि 

जा



’Qfl 

11 

2 THIRTY FIRST REPORT 2000-2001 

EXCISE AND TAXATION DEPARTMENT 

The Haryana Liquor License Rules 1970 framed under the Punjab Excise 
Act 1914 

Tne Comimitte onserved that the maryana Liquor License Rules, 1970 
ware scrutimised by the Committee and several vecom=endations/ 
observations were made by the Commuttee as contained in its 31st Report 
The recommendations/observations were sent in the month of Apri, 2001 to 
implement the same and to intimate the action taken in the mafter within 
two months Several reminders were 1ssued to expedite the action पा the 
~at‘er Vide lo ‘er datod Qth Januan, 2002 the depa~~gr* ~“—ated that 
evcept one recemmrendatior o~ sub-rule (वी of rule 37 the department has 
agreed to amend the rules पा view of recommendations/observations of the 
Committee The Committee was satisfled with the reply of the depariment 
ana aiso recommended to drop the recommendations made on sub rule (14) 
of rule 37 1bid however the Comminee rurmer observed that impiementation 
work should be taken up by the department at the prionty level and the 
Committee be informed at an early date implementing the recommendations/ 
observations or the Commitiee The Commuittee also desired that 25 copies 
of the notification amenaing the rules 0९ aiso sent to this Secretanat 107 
information of the Committee 

But desp:te protracied correspondence "१9 Department aid not supply 
the requisite information promptly However, the Department vide their letier 
dated 24th February, 2003 stated as under — 

‘Tha* *he recormmendations/observations given ny घास Committee 
on Subordinate Legislation एवं Haryana Vidhar Sabha पा Maryana 
Liquor License Rules, 1970 15 being implemented * 

At tne tme or oral examination neid on 24 2-2003 the Departmental 
representatives has assured he Commiiee w mplemer ng observations/ 
recommendations of the Committee within a penod of three months 

The Commuttee observes that the outstanding ohservations/ 
recommendations of the Committee made था its 31st Report and referred to 
पा 32nd report be implemerted at the tep 9" or ty level as the delav would 
defear पार nurnose The Committee feels that the department ould *ake up 

- the maiter of impiem entaton of recommendauons at 1७ "एक pricr ty lsve! 
and relevant notification amending the Rules will be sent accordingly
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3 THIRTY-SECOND REPORT 2001-2002 

IRRIGATION DEPARTRENT 

The Haryana Canal and Drainage Ruiles, 1976 framed under the 
Haryana CGanal and Drainage Act, 1974 

The Comnminee had scruunisea the Haryana Canal and Drainage Rules 1976 
framed under the Harvana Canal and Drainage Act 1974 grd made carte n 
recommenaations/observations in 15 32nd Peport The Peport of the Committee 
was sent to the Department on dated 5-4 2002 to imp'ement the observations/ 
recommendations made theremn within a peitod of two months Several reminders 
were sent to the Department to obtain the latest position of the implementation of 
recommendations/observations of the Commuttee Butthe Department did not reply 
svun rnowever पा6 Depanment viae ther letter dated 13th February 2003 stated as 
under — 

“That the matter 15 under consideration of the Government Final decision 
taken on the recommendations/observations or the Committee will be 
it mated short'y Vou a e therefore requested to kindly give seme 
more time ” 

The oral examination of the Departmental representatives was also 
conducied i this regard and tne Departmentai Representatives stated that 
the observations/recommendations will be implemented expeditiously The 
Commuttee hopes that the Derartrent wou'd take up the rratter a* the wp 
prionty lever and expecrs tha® the Department concerned would supply copies™ 
of the notification implementing the recommendations/observations वे the 
earliest 

- 
A
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Scrutiny of the Punjab Habitual Offenders (Control and Reform) Rules, 1957 
framed under the Punjab rlanitual Offenders (Control and Reform ) Act 1952 

The Committee scrutinised the Punjab Habitual Offenders (Controiand Reform) 
Rules 1957 framed under the Punjab Habitual Ofenders (Contro! and Reform)Act 
1952 and made the following observations/recommendations thereon — 
General observations/recommendations 

The Con~n‘tes observed that the Puniab Habwiuai Offenders {Confrol 
and Reform) Act was enacted पा the year 1952 and the rules thereunder 
were framed at a late stage * ४ पा the year 1957 

The Department stated that no doubt without rules 1t 1s very difficult to work 
for the Department However at this belated stage 1t is not possible to visualise the 
Cndumsances due o wnicn aeray was commitied in framing the rules In tuture 
Deparmment would be careful for such matters 

The Commuittee "ecommends that as and when the rules are ramed 
under certain Act, these should be framed at the earliest and not later than 
six months from the enactment of the Act so that objectives may be achieved 
पा letter and spint and the public at large may know the law of the land and 
the prescribed procedure 

The Department stated पा their reply that the State Government agree 
wih the recommendations of me Commitree 

2 The Committee observed that the rules were republished for general 
informa*ich i1 *he year 1952 The Commuttes is of the view पीता the rules 
should be re published/got reprinted from time ५ time 50 that these may be 
made easily available to the legislators in particular and public at larger in 
general 

The Departmenrt v as agreed to the recommendations of the Committee and 
the Department Representatives assured the Committee to republish the said Rules 
within a period of six months 

3 The Committee was of the view that keepmg व view the vartous’ 
new offences and cha-ged secic-economic circumstances पा the prevailing 
socIaty, e puTview of tne Schedule of the Act containing offences may oe 
expanded 

The Department पा their repl, was ag-ce with observat.ons/ 
recommendations of the Commiitee However, at the time of oral 
exammation the Denartmental Renrgsenratives ageurea the Commiitea १ 

exa~ine the matter minutely and do the neediul 
Ruwe—2 

“2 (8) Defirttions —in these Rules unless there [5 anything repugnant in the 
subject or context — 

(l) & - LJ L 4 * k3 

to 
( ‘I) * » * » - न
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(b) The words defined प्रा section 2 of the Act shall have the same meaning 
when used in these Rules Words and expressions used but not defined shall have 
the meaning assigned to them ॥ the Code of Criminal Procedure (Act V of 1898) 

The Committee observes that the new Coae of Criminai Proceaure 
was enacted पा the year 1973 Will i+ not be des'able ‘o amend -ule 2{b) 
wrerein a rererence or Coae of Cnminal Proceaure (Act v ण 1898) has been 
given ? 

The Department stated that — 

Cr PC (Act of 1898) should be substituted as Cr PC 1973 

Ruo—23 

Registration 

3 Form of Register —The register prescribed पा Section 3 shall be n Form 
No 1 The Habitual Offenders who are registered था a district shall be assigned 
serial numbers with the name of the district In abbreviation (similar 10 those used for 
the registration of motor vehicles) to denote the district of registration In the case of 
registered Habitual Offender in respect of whom the District Magistrate has 1ssued 
a dirscuon under 500 section (1) of secuon 10 or the Act changing his place of 
residence to a district other than that in which he has been registered or when the 
restrict or area or the place of residence under sechion 11 13 changed to a distr ct 
other tnar me one m whicn tne offender 15 registered he shall be allotted a new senal 
number but a reference shall 8150 be made पा the new register about his previous 
serial number Forexample If he was a previous Habitual Offender of Simia and was 
allotted there a senal number as SMLs20 and a senal number ASR/50 on his 
permanent transfer to Amritsar his number पा Amnitsar District shall be shown as 
SML 20/ASR 50 

The Committee obsarves that any person can oe a nabitual orfenaer 
but m the rules the word “he’ bas been Lsed The Conmittee »2uld hike to 
know as to whether any female has been registered as habitual offender in 
Haryara since *he Haryana came into being ही so, will it not be desiranie 1o 
amend the ru'e ard *he form accordingly ? 

The Depart—ent Representat ०95 acceptcd the observation of the 
Commutiee durng the course एव oral examination 

Rule—4 

“4 Notice under section 5 —The notice 1ssued by the District Magistrate 
under section 5 of the Act shall be पा Form 2 Besides the general notice पा Form 2 
the District Magistrate may also serve a special notice on such persons who are 
known to him to be “habitual offenders [as defined पा section 2(3) of the Act] The 

Y
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50608 notice shall be in Form 3 The general notice should be published था at least 
one Hind ard one Gurmuhhi newspape: pined and pubhshed पा Pumjap ana ॥1 
crculation in the distnict The special notice should be served 1 the manner prescnbed 
by rule 55 

The Committee observes that ro* ce under Sectio~ 515 1ot requred to 
be punnshed in Gurmukn News Paoer पा view of the fact that publication 1५ 
Hinds News Paper 5 s.ffic ent* to mes® the requremeant so far as our State is 
concerned Therefore the Committee recommends that Rule 4 imay be 
amended suitably 

The Department was agree with the recommendation of the Committee 

R a5 

“6 Notice unde-section 7/2) —Tha potice under sactign "2jofthe Ac shall 
be nfom 2 ard shall be served on the habuual offender in the manner prescrined py 
nile 55 

The Committes ovserves tnat any remaie habitual ortender may be 
registered as habitual offender under the Act Therefore form 3 may be 
suitably amended 

Buning the course or oral examination the Devarumental 
- "\ Representatives accepted the observations/recommendations of the LN 

Committee 

Rule—6 

8 Preparation of the record of the Habitual Offender —{(1) The finger prints 
photographs and foot prints of the Habitual Offnder ordered 10 be registered under 
the Act shall be prepared बा Form No 4 पा triphcaie One copvof it will be sent to the 
Police Stangr concerred second (0 the Finge~ शिवा" Bureau Phillaur and the durd 
will be kept at the District Police Office along with the H Istory Sheet (Form No 5) of 
the Hapituai Orrencer concemed 

(2) ~Histor, Shee* थी each Habitual Cffende shal' be prepared in Foim No 
5 nduplicate One copy of the History Sheet will be kept at the District Palice Offica 
and other at the Police Station concerned 

(3) The Presiding Officer of a court trying a person kno ™ to be aregistered 
Habt.a! Offerde urde-*e By~ ab Habitual CHanders {Conwor and Refoitn) st 
1952 tor acriminal ottence shall communicate the result of the oroceedings to the 

- \":\ District Magistrate of the District in which the Offender 15 known 0 be registered R 
(4} It shall be the duty of the Station House Officer arrest ng a egste ed 

offender or suspecting a registered offender of a cniminal offence to immediately 
commurucate the synopsis of the action taken together w th a brief summary of the 
facts of the case to the Supenntendent of Police of the District प्रा which the offender 
15 knowii to be egiswered
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(5) The information supplied 10 the District Magistrate or the Superintendent of Police as the case maybe n accordance with the provisions of sub rules (3)and (4} shall be caused to be recorded ॥1 the register in form No 1 and in the Hrstory Sheet of the Offender mamtained in form No 5~ 

The Commuttee would like to know as to whether the finger prints and vhotographs etc of the habitual offenders are sl sert (¢ the f'nger print 
Buruea, मिडिया if तर, whether पाए ruie 15 not required to be suitabiv arerdea The Commiltee observes that to achieve the objective the presiding officer or a Court uying a habitual offender, for 8 criminal offence snouid communicate the resu't o the proceedings to the concernea Districi Magistrate at the earliest Therefore, the sub rule (3) of Rule-6 may be suitably amended 

Tre Departmen. in weir reply stafed as under — 

“Word Madhuban (Karnai) 1s required to be substituted in place 
of word Phillour The Sta‘e Govt agres to this extent 
Observation regarding sub-rule (3 of Rule 6 15 8150 agreed ‘o 
by the Govt ’ 

Rule—10 

10 Subnussion of Recommenaatons ror action under section 10 of the Section 16(1) Act—(1) If the Superintendent of Police censiders that any registered 
Habrtual Offerde~ should be placed tder the restnctions contemplated undes section 10 he shall submit proposals to the District Magistrate पा Form No 7 

The Committee recommends that form 7 mentioned in this rule may 
be suitably amended to make 1t applicable in case of female registered 
Yabitual Offender 

Tre Deparmert Representatives agreed to the recommenaation ot 
the Comnmuttes 

Rule—11 

11 Mode ofenquiry under section 10 —(1) The enquiry required under section 10(1) of the Act snall be hela by 8 Magstrate not beiow the rank of the 1st Class पा the district deputea oy the District Magistrate concerned in this behalf 
(2) * ¥ * * * जा L 

है L * * * * * 

(3) The enquiry shall be made 85 nearlv as may be practicable n the manner prescnbed for conducting tnals and recording evidence पा summons cases 85 laid down In the Code of Criminal Procedure 1898 armended up to date and for the time being in force Forthe purpose of the enquiry the Magistrate shall take था such evidence as may be produced by the Superintendent of Police of the district conceined or his representative auly authorised by him in this behalf आप alf such 

i 
b
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evidence the registered person may produce ॥1 his defence in this behalf For the 
same purpose the Magistrate may take at any stage of the enquiry any other evidence 
he deems necessary 

Provided that if the Magstrate 15 satisfied that the registered person 1s wilfully 
avoiding service or wilfully neglects to attend at the appointed place at the appointed 
hme for thg enquiry the Magistrate ma, proceed १0 ~earand detenmine die enguiiy 
ex parte 

(4) * * * * * * * 

* * है गज * * w 

(5} * w है * * * * 

* * * b * ®x * 

(6) () Allevidence in the enquiry shall subject to the provisions of sub rule 
3) be taken वा the presence of the registerea person orwhen his personal attendance 

1s dispensed v ith था the presence of his pleade: and shall be recorded प्रा the 
manner prescribed पा the case of summons cases as laid down in Chapter XXV of 
the 580 Code of Criminal Precedure 

(1)  The District Magistrate may before pass ng orders under the said section 
r,7]\1 0(1) setaside the ex parfe proceedings of the enquiry and the Magistrate s report 

thereon for good cause shown on applicatron made to him (the District Magistrate) 
within seven days of tre Magistrate s 580 report and direc, a fresh enquiry 10 be 
made पा the manner prescribed in this rule 

The Commuttee cbserves that the Code of Criminal Procedure, 1898 
has been substituted/replaced by the Code of Cr runal Procedure, 1973 
Therefore, sub rule (3) of this rule may also he amended accordingly 

The Department agreed to the recommendations of the Committee 

The Committee recommends that पा sub -ule (6) in lire 3 for the words 
“his pleacer” the woras ¢ nisther authonised representative/Ad oca‘z” may 
be substituted to make the rule more explicit 

During the course of oral axamination, the Departmental 
Representatives agreed 10 the recommendation of the Commuittee 

Rute—12 

12 (1) Issue of orders unaer section 10 —(1) सादा gong th rough the record 
.P\ 

q‘-of the proceedings 1510 do शा 1 ru'e 11 the District Magistrate 1s sausfied that an 
oraer unaer Section 10 snould be 1ssued he shall 15506 an order to this effect In 
FormNo 9 

(2) The order in Form No 9 shall also specify the autharity to whom the 
registered habitua! offenderw ! — 

(@ report humself at intervals fixed by the District Magistrate under 
section 10(1) (a) and
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(b)  notify his place of residence and any change or intended 
change af residence or anv absence or intended absence 
from his residence 

{(3) A copy of the order 'ssued under sub rule (1) shall be 
served an the habrtual offender concerned through the Station House 
Officer of the १009 Staticn concened The ackrc 1edgement of 
e nhaoiuar oendaer shall be attached with his History Sheet (Form 
४० 5) mainzined at the Porice Station An intimatron (0 this effect 
will be sent by the Station House Officer to the District Police Office 
concemad where t will be attacnea to the 1500४ Sheet of the 
habitual offender concerned 

The Cuimminee recommenas that 70 cover temaie 
registered napirual orrenaers under this rule 25 well as Form.- 
9 these may also be suitebly arrended 

Dunirg the course of oral examination the Departmenia 
Representatives accepted the recommendatioms of *he 
Committee 

Rule—13 

13 Reports 7o be made by registered Habitua! Offenders 
under section 10 of the change or mtended change of residence — 
11) Eveyreg stered Habitual Onenaer " 65080 0 whom an aider 
under section 10 has 1ssued shall If he intends to change his 
residence permanently attend in person before the Officer specified 
in Form No 9 and nofify to him the place to which he intends to 
change his residence and the probable date of such change 

(2) The perice of notice of the ntended change shall be as 
follows that 15 (0 say if the new residence 15 — 

Days 

(8, wihin the same Police Stavon 3 

{b) outside the Police Station but in the same distnct 7 

(c) in another district in the same State 10 

पी for any reason sucn memoer subseqLently chianges his 
intention to take up his restdence at the place ard on the date 
specified in the notice he shall हाँ once inform the officer specified 
in Form No 9 

(3) When a Habitual Offender who mtends 10 change his 
residence presents himself to the officer who 1s authonised to receve 
reports under Rule 12 in order to nobfy the intended change that 
officer shall fill up पा quadruplicate departure report in Form No 10 

- 

बन
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and shall have it signed or thumb marked by the said habitual 
offender Once copy shall be made over 10 the said nabrual Offender 

~ who shall personally present t for endorsement to the Station House 
~~' Officer of the Police Station within the imuts of which Police Station 

he intends to reside The second copy with 8 copy of Register in 
Form No 1 of the habitual Offender concemed shall be sent by 
post (10 the Staton House Gificer of die Fonce Stauon concernea 
who shall after noting on it he dawe on which the person to wnom it 
relates reports his presence return it to the officer who issued the 
form the thrd copy shatl be sent to *he Supenntendent of Police of 
the ongnal distrct for necessary action | the Habitual Offender 
changes his residence to another district the Superintendent of 

Police shall inform the district authorities of the district concemed 
The fourth cog, shall beetained by the issuing audiority घ5। ecord 
forreference 

Should the Habitual Offender change the date of his departure 
he snall appear before the officer specified प्रा Form No 9 and get 
recessary alteration made पा Form No 10 

4 > जे * * * * 

भी - * * % * 

} 
5 * * * * * a* 

() * * * * * * 

The Committee recommends that form-10 mentioned 
in this rule may be suitably amended to suit the provisions in 
case of female habitual offender also The commit.ee further 
recommenas that in sub rule (1) of this rule between the words 
*has 15sued” the word “been may be added 

During the course of oral axarmnation the Dapartmrental 
Representatives agreed to the recommendations of the 
Cormmittes 

Rule—14 

14 Cancellation of registration under section 3 or order under Section 16 

section 10 —The District Magistrate if he considers that the (2) ®© 
“ registration of Habitual Offerder under section 3 or his restrictior 

e undersecaon 10 s nolenger necessary he may cancel the samre 

Tne Committee recommends that in hine 3 of this rule 

after the word ' same” the words, “after menticning the 

reasons thereof”’ may be added to make the rule more clear 

The Departmental Representatives accepted the 
recommenaartions of the Commitiee
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Rule—15 

Restriction under section 11 

15 Submusston of recommendations with regard to restrict 
Habitual Offenders umder section 11 —Ifthe Supenntendent of Police 
considers that the movements of a registered Habitual Offender 
should beest cled undersecton 11 he shall submu propasas o 
the District magiswrate in Foim No 11 

The Commuttee recommends that form 11 mentioned 
पा this rule may be suitably amended to apply the same पा 
case of female habitual offender 

Tne Deparumentai Representatives accepied me 
suggestion of the Committee during the cocurse of oral 

exammation 

Rule—"i6 

“16 Mode of enquiry under section 11 —(1) The enquiry under 
section 11(2) of the Act shall be held by a Magistrate not below the 
rank of the 1st Class deputed by the District Magistrate concemed 
in this behalf 

(2) *x * [ * * * 

- - - * % 

(3) The enquiry shall be made as nearly as may be 
pracucable in the manner prescribed for conducting trials and 
recording evidence m summons cases as laid down पा the Code of 
Cnminal Procedure 1898 amended Jp-to-date and for the tme being 
inforce For the purposes of the enquiry the Magistrate shall take 
all such evidence as may be produced by the Superintendent of 
Police concermied or tis represemative duly authonsed by him in 
this behalf ard all such evidence the registered person mav oreduce 
In his defenice In thus behalf The Magistrate may also take atany 
stage of the enquiry any evidence he deems necessary or relevant 
for the purpose o satisfying himself as to the necessity for action 
under section 11 agamnst the said registered person having the due 
regard also 1o the prowigiong or sect on 11(2) of the Act 

Provided that if the Magistrate 1s satisfied that the registered 
person 15 wilfully avoiding service or wilfully neglects to attend at 
the appointed place or at the appointed time for the enquiry the 
Magistrate may proceed to hear and determine the enquiry ex parte 

(व * * * * जा 

to 
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The Committes also observes that the Code of Criminal 
Procedura, 1973 has replaced the Cede of Ciminal Procedure 
18928 Therefore, sub rule(3) of this rule may also be amended 

~Naccordingly 
ध्वज 

L 
\ 

2 

न 

Rule—18 

18 Maintenance of the 101 call reqister —(11 Every perosn 
authoised 0 appointed under section 20 of the Act in whose village 
restricted Habitual Offenders reside will be furnished bv the Officer 
Incharge of the Police Station with an attendance register ir Form 
No 13 after entering therein the names of the restricted Habitual 

Offenders 

(2) * * * * * * 

* * * - % * 

(3) * * * * & L 

- x L] L4 £ * 

(4) The presence of the restricted Habitual Offenders hould 
be marked पा the roll call register by the following signs — 

(@ Piesence 1 

() Absence ~ 

(5) * - * * ¥* A 

The Committee recommends that in sub rule(4) of this 
rule for the word “hould’ the wo-d s*ould” 9४ substitatsd 

The Depariment accepted the recommendation made 
by the Commitee 

Rule—19 

१9 Daily report —Every registered Habitual Offender पा 
respect of whom a notification has issued under section 11 or 12 
gnan report himgelf guery day at such bme and plage सारा ~ such 
manner as the person autnorised or appointed in the village under 

T~ - Zsection 20 or tne act may direct 

The Cornmittee recommends that between he words 

has” and “issued” the word “been” be inserted 

The Department accepted the recommendation made 
b, the Comrmi*ee 

Section 16 

(2) (0 

Sechon 16 

2 ©
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Rule 21 

‘21 Leave exceading one day—(1) The Officer m-charge of 
a Police Station not below the rank ए an Assistant Sub Inspector 
of Police within the imits of which a Habitual Offender पा respect of 
whom notification under section 11 or 12 has Issued resides may 
on due casue being shown and sutvect to the previous venfication 
ofthe necess y Fpossb'e giant such nabiwar Offender reave or 
absence fo a period now exceeding 15 aays and issue him 8 Pass 
पी Form No 157 

The Committee recommends that between the words 
‘has’ and “issued’ the word ' baen” be inserted 

The Department agreed to the recommendation of the 
Coririt*es 

Rule—29 

“29 Transfer of Habitual Offenders within the district —Hon 
receipt of an applicat on from a Habitual Offender in respect of whom 
anotification has 1ssued under section 11 or 12 the Supernntendent 
of Police considers that his movements should be restrncted to 
another aea within the district he shall request tne Officer authorised 
by Government in this behalf under section 12 through the District 
Magistrate in Form No 16 to 15806 an order restricting he 
rmovemerts of such -labifual Ofrender to anotner area 

On receipt of such report from the Superintendent of Police 
through the District Magistrate the Officer authorised under section 
12 may afte~ taking into consideration he facis referrea to n secuon 
11(2) 1ssue था order restricting the movements of the Habitual 
Offender to such new area 

Tne Comminee recommends that In ine 3 between 18 
words has’ and “1szued’, Jhe word been’ne rsertad 10 make 
it grammatically correct 

Tne Department accepted the recommendation made 
by the Committes 

P.le--30 

“30 Transfer of Habrual Onender rom one disiric? 70 
another —If on recept of application from a Habitual Offender in 
respect to whom a nohficat o~ urde 560 o~ 14 o, 12 has issued 
the Supenntendent of Palice considers that his transfer to another 
district 15 desirable he shall request the Government through the 
District Magistrate in Form No 16 to order such transfer 

1.)
 

L >



23 

Govermment after consulting the District authorities of the 
District to which it 's proposed to transfer the Habitual Offender 
shall issue the necessary notification in the Punjab Gazette 

i3 The Comruttee recommends that in line 3 of this Rule 
between the words ‘has’ and ‘Issued the words ‘hean’ he 
inserted 0 make it grammaucaily correct 

The Comrittee alsc recommerds *hat पा last ine of 
th s Rule for *he word “Purjab”, e words “Haryana Govt 
imay be substituted 

The Department was agree with the recommendations 
of the Corstittea 

Ruie---31 

Cancellation of notification under section 11 

31 Cancellation of order under section 11 or 12—TheDistnct ~ Section 16 () 
Magistrate may If he considers that the restnictions imposedona 
Habitual Offender under section 11 or 12 are no longer necessary 
request the Government to cancel such restrictions 

) 
< ) Every cancellation shall be published in the Punias Gazerre 

The Committes 15 of the view tha* sorme time period 
should be prescir'bed arfer whicn tne case 0 canceliation of 
restriction imposed on a habitual offender can be considered 
by the Distt Magistrate 

The Committee also recommends that in last line of 
this Rule for the world “Punjab”, the ६ ords “Haryana Gov* " 
may be substituted 

Juring the course of oral examination of the 
Departmentai Renresantatives, the Department agreed (0 nx 
@ ume period of six monith after which case of cancellation of 
restrichons imposed on a habitual offender can be considered 
by the Distt Magistrate 

Thg Dopartment uag agree , th thg rpogmmgndat gmg 
- ' to substiute the words ‘ Haryana Govt पा place of word 
“““Punjan’ given पा last iine of the above rule 

Rule 36 

36 Commitment to Settlement — (1) The Supermtendent 
of Police shall report to the Distnct Magstrate the cases of registered 
offenders who m his opinion should be placed in a Settlement or 
School established under section 14 together with grounds for such



action 

(2) * * * * * * 

* - * * * 

(3) Tne Magistrate shall 15506 a notice पा form No 1 2 to the registered 
perso” requ rirg him to appear &t a specified place and at a specified tme for tne 
purpose of the enquiry The reqistered person will continue 50 to attend for the 
purpose of the enquiry until otherwise directed by the Magistrate 

(4) The enquiry shal be mage 85 nearly as may be parcucable in the 
manner prescribed tor conducting tnals and record rge  dence In sumrons cases 
as lard down in the Code of Criminal Procedure 1898 amended up to-date and for 
the time being in णिए For the ourpose of the enaurry the Magistrate shall take all 
such evidence as may be produced by the Superintendent of Police concerned or 
his represer auve duly authe sed by him in this behalf and all such evidence the 
registered person may preduce in his defence ॥ पा behalf The Magistrate may 
also take हां anv stage of the enquiry any evidence he deems necessary 0. elevant 
for the purpose of satisfying himself as to the necessity for action aganst the 
Registered person under section 14 of the Act 

Provided that व the Magistrate is satisfied that the registered person 15 wilfully 
avoiding service or wilfully neglects to attend at the appointed place or at the appointed 
time for the enquiry the Magist 802 may proceed «o hear and dewerinine he enquiry 
ex parte 

(5) & £ o * * * 

* * * * * * 

(6) Before sending the report छापे enquiry hetd by the Magistrate along with 
his comments under sub rule (7) below the Disurict magistraie may if ne finds the 
proceedings of the enquiry or tne report of the Magistrate defective or ursatifactory 
send back the records to the Magistrate for holding a further enquiry in accordance 
with फिड directions  The Magistrate shall after doing the needful submit the record 
and his report n the manne-laid down hereinpefore 

(7) The District Magistrate shall forward to the Government the record of 
enquiry and the Magiswrate s report along witn his own comments as 0 necessity 
for action unde, the 5810 secuon 14 

(8) Beiore taking any action unaer section 14(1) orthe Act the Government 
may "0* sansfied with any of the said reports or he proceedings of tne sain 
enquiry send back the records of the enquiny to the Dis* ic. Magistrate fo- a further 
or fresh enquiry in accordance with its directions 

(9) (1) All \he evidence पा the enquiry shan supject 10 the provisions or sub 
rule (4} be taken था the presence of the registered person or when his personal 
attendance is dispensed with in the presence of his pleader and shall be recorded 
in the manner prescribed प्रा the case of summons cases as faid down in Chapter XXV of the sard Code of Criminal Precedure 

> ९ 
N
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(n) The Distnict Magistrate may before making his report to Government under 
sub rule (7) set aside the ex parte proceedings of enquiry by the Magistrate and his 
report thereon for good cause shown on application made to twm (the District 

»_ Magistrate) within seven days of the Magistrate s said report and direct a fresh 
~* enquiry to be made पा the manner prescribed था this rule 

(1 0) * * * - - -~ 

* w * - - * ¥ 

The Committee recommends that sub rule (3) of this Rule may be 
sub sututed as unaer — 

-
,
r
(
/
 

The Magistrate shall 1ssue a notice 1n form 12 to the registered 
pe1son requiring NIM/Ner 1o appear था a specitied date, time and place 
tor the purpose of enguirv and sJach persons shall be furthe- hoL-d ‘o 
apnaer भा the engquiry as per directiors of the Mag:strate 

The Cominittee recommends that 1१ hine 3 of suo rulegaj ror ine 
figure “1898’ the figure ‘1972’ छठ substituted 

The Committee 2150 recommends that in line 8 of this sub rule, 

the words “he deems necessary or’” may be deleted to avoid any misuse 
of provigions 

The Committee recommends that in sub rule (6) of this rule in 
e 5 for the words “in accordance with the direction , the words 
“after reasons ५0 be recorded” may be substituted 

The Committee also recommends that 1s sub rule (8) of this rule 
in ine 4 for फिर words “in accordance with his directions™ the word 

“after reasons 10 be recorded” ७७ substituted 

The Commitiee further recommends that 1n sub rule (9) of this 
rule, in hme 3, for the word, “pleader”, the words, “authorised 
representative/advocate’ be subsfituted 

The Department in their written reply as well as at the time of oral 
exar'rat on accepted धार racommendations made by the Committee 

Rule—42 

42 Resnonsibimv of Supenntendent regarding employment — (1) lrghali pe 

- the duty of the Superintendent of Seulemen. 10 sausfy hirisel personally that every 
¥4, Mablwal Offender 1 esiding in a Sethernent under his charge 1s provided witn sufficient 

mears of in elhood ard he shall report to the Special Office a~y difficulty encountered 
i mis connection 

(2) * * जा * हर 

* * £ * * * 

(3) The Specta! Officer may in respect of any seftler increase the apprenticeship 
period up to 250 days
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( 4) * जज * - * 

* * * * * 

(5) * * * * * 

* * * i * 

The Commities 15 of the view that to 1ncrease पीट apprenticeship penod or seteer upto 250 aays some grounds must be mentioned by the Special Officer 

The Depa-tre~* in their whniten reply accepted tne recormmmendauon of tne Commimae 

Rule—53 

53 Registers to be mamntained in Settlements —in every Seftlement establ shed under 5801 2 14 the follow ng regisiers shall be maintained 

{1) Regiseer m Form o 1 
(2) Roll Can Register in Form No 13 
(3) Punishment Register ॥ Form No 17 
{4) Visitors Books for remarks by the Inspecting Officers in Form 

No .18 

(5) Leave Account Register in Form No 19 
(6) Earning Pegister th Fo m No 20 
(7) Register of births था Form No 21 
(8) Register of deaths in Form No 22 
(9 Register of abccanders पा Form No 23" 

The Committee racommends that the Forms mert oned पा this Rule may be suitably amended so as to make the same anbhcable to the registered female habitual offerders also 
The Departmen, accepea the recon~—srdations of the 

Committee 

Rule—54 

MISCELLAMNEOQUS 

“54 Factory accounrs — The accounts of the factor es attached 10 seiflemens established unger secton 14 § any sha'pe =aintamed accroding to the Rules applicable to the Government Industnal Schools inthe Purjab as amended from t me to time 
The Commiuttee recommende that धरा line four of this rule for the word “Punjab ' the word Haryana may be substituted 
The Department accepted the recommandation of the 

Committee 

X‘
\\
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Rule—55 

55 Service of notices —The notices prescribed under the  Sechon 16 (b) 
Act and the foregoing Rules shall be served — and (c) 

5 
Ly (1) If the place of residence of the person on whom it 75 10 be 

served 15 known personally in the manner prescribed under 
sechon 89 ofthe 0008 of Crmingl Procedure 1808 “grtbggen ०8 
of summons 

(2) * w जे * गज * 

* » * » ¥ * 

{3) If a erson on whom the no* ce refered to पा sub nile’tY [५ 
served fails 10 show cause by appeanng in person or through an 
aumarised agent or py filing a wnuen statement wiinin the ume 
specified in the notice 1t shall be presumed that he has no 

represenation to make againstthe proposea action 

The Committee recommends that in hine three of 

sub-rule(1) for the figure “1898” the figure “1973’ be 
substituted in view of amended code 

"y The Commies recommends कथा पा sub rule {3} of the 
~ -above rule, in ine four, for the word “he”, the words he/ 

she” may be substtuted to maxe 1६ applicable to both 1 e 

male or temale 

The Department accepted the recommendations of the 

Committee 

« Rule—56 

“56 Inspection of Settlements by the Special Officer — The  Secion 16 (2) 
Special Officer appoin‘ed by Government unde: rule 33 shah ™ 

»  thoroughly inspect each Setllemenrt atleast once in every financial 
year and rorward 8 copy of his Inspection Note to Government for 
necessary achion 

The Committee observes that the inspection of 

seulement should be atleast twice पा a year to have a proper 
_ supervision N 

RS The Depariment accepted the recornmendation or tne 
Commitiee
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Scrutiny of the Punjab Industrial Housing Rules, 1956 framed under the 
Punjab Industnal Housing Ast 1956 

The Committee scrutinised the above Rules and made the foliowing 
observations/recommendat ons — 

General Opbservations/recommendations 

The Committee recommends that the relevant section under which से 
particular rule has been framed should be mentioned था the margin of each 
rule 

The Department agreed to the suggestion of the Commuttee 

Rule—4 

4. Elgqubity tor adotment — Two roomed tenements shall be aliotted to 
industrial workers #hose income exceeds Rs 100 per mensem 

(2) One 10omad tenements shali be allotted to workers with भा income not 
erceeding Rs 100 per mensem 

The Committee observes that according to rule 4 था industnal worker 
whose income exceeds Rs 100/ per mensem 15 ehgible for allotment of two 
roomed tenements and the worker, whose income 15 less thap Rs 100/ per 
mensem 15 eligible for one roomed tenements The Committee recommends 
that the linmt of income should be increased suitably keaping 1n view the 
mimmum wages prevaiiing ar greseny 

The Department stated था their reply as under 

As a matter of fact this rule was substituted vide Harvana 
Govt amendment dated 12-4 1990 whereby the wage limit has 
beenra sedtoRs 1600/ per month Itis agreed that the suitable 
amendment will be made keeping in view the mimmum wages 
prevailing at presert 

Rule—5 

5 Procedure of allotment —(1) \Whenever houses constructed Jnder the 
Scheme are vacant and the Labour Cormmissioner is of the view that they sheuld be 
letout he shallissue a notice specifying therein the number of houses available for 
ailotmen: the monthliv rent and other parhiculars thereof along with the terms and 
conditions of allotment Copies of the notice shall be 38ा 8. leas: ten clear days पा 
advance of the proposed allotmen ७0 the managemenis ए all local factories govemed 
by the Factories Act 1948 Copies of the rotice sha'l also be pasted at such other 
prominent places as deemea proper by tne Labour Commissioner 

(2) Applications for allotment of houses shall be subrmitted 1n Form A appended 
to these rules 

'[(3) The Labour Commusstoner shall prepare separate hists of such workers 

‘G
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whose wages do not exceed two hundred and fifty rupees per mensern The names 
of applicants snall be arrangea in tne order पा wnich they submit therr applications 
for allotment of houses ] 

. (4) Allotments shall be made व] he order of ihe dawe of submission of 
application] prefeience Yemg ziven to applicants who have गए aready been provided 
with suitable houses by the employers 

Provided that e Lacour Commissioner may allot 10 percent of the 
accommoazation 00 or wim for reasons 1o be recorded i~ wr tirg in each case 

(5)All allotments shall be shown In a register to be maintained for the purpose 

(6) The allgtment orde s shal be ssued b, 8 Labour Cormissoner 4 
Form B appended to trese rules 

(7) Before occupation of the house the allottee shall have to execute an 
agreement in Form C 

(8) The possession of the house shall be given to the allottee by the competent 
authoritv or any other person to whom such powers shall be delegated by the 
comoetent authc ity with the छा svous anprova of the State Government The condifions 
of occupation will be such as prescribed in the ag eement or may be presc ibed 
from time 10 ume by e Siate Government ” 

The Comminttee woula fike to know the language of the notice in which 
it Is pasted at prominent places ? 

The Department stated था their reply as under — 

Mz vesoid +$ a-adabls at presen about the anguage भा wineh 
tne nouce used to ०0० pasted However, पार concerned officers 
have been 1ssuirg such orders दा the r o= » lanrguages 

The Committee recommends that the nofice, ए any, should be aisplayed/ 
oasted at prominent places in Hindi and Englhish 

Rule—6 

6 Assessmeont and recovery of damages for unauthonised occupation — 
(1) In assessing damages for unauthcnsed use and cceupat 01 of any premises the 
competent authority or any other officer authonsed by him वा this regard with the 
approval of the State Government shall take into consideration the following 

- - maiters — 
2 

(@  thepurposes and penad for which the premises were in unauthonsed 
occupation 

() thenawe size and standard of the accommodation available in such 
premises 

(c) therentthatwould have been realised if the premises had been let out 
onrent for the period of unauthorised occupation
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(d anydamage done to the premises during the penod of unauthonsed 
occupauon 

(&) any other matter which In the opinion of the Competent Authonty 15 
relevant for the purpose of assessing the damages 

(2) Before assessing the damages the Competent Authonty shall give the 
person proceeded agains* था oppartunity ए be ng heard 

(3) * * * * - * 

* a* - & * * 

The Commuittee would ॥ ४ to know as to ho  much *ime 15 gven in 
notice to deposit damages for unauthonzed occunation 

The Department stated i their reply as under — 

“Mot specifically provided वा the ru'es However, "0 suck even* 
occusrad " 

The Committee recommends that some time period should be 
prescrineg/given 70 deposii damages ror unauthonsed occupation of 
industnal houses to cover such contingency in future 

The Committee would like (0 know as to whether the opnoriunity of . 
being heard mentioned in sub-rule (2) allows व worker to be represented by 
an authenzed representatines ¢ 

The Department stated था their written reply as under — 

“The rules are snent i ttus behalf ” 

The Committee recommands that a provision to aliow a worker to be 
represented by an authorised representative should be made to छाप him 
ample opportunity ण being heard 

Rule—7 

“7 DProcegure orappea’ —Ary एक 907 prefe~gar appea’ पाएगा sect o~ 20 
of heAct shall address the appeat to tne Secretary to Governmern Punyab Housing 
Department in the form of a memorandum पा duplicate setting forth precisely the 
grounds of objection to the order apoealed agains. accompanied bva ५80 attested 
copy of such order The petiton for appeal shall bear 8 court fee stamp of Rupee 
one” 

b 

,E 
The Committee recommenas thart ror the word “Pu~,ab where.er »° 

eccurr'ng m these Rules and Forms *he weord ‘ Banyana , 09 substituted to 
update the Rules 

Tne Department agreed to the above observation of the Committee 

The Committee recommends that for filing the petition for appeal the 
court ‘ee stamp of Rupee one may be suitably increased
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The Depariment also agreed to the recommendation of the Commuttee 

Rule—3 

e, “8 Rent—'[(1) The rent for vanous types of houses buil under the Act shall 
“— be as follows according to the ce I'rg cost 85 shown aga nst each — 

Sr ho Type of house Csi ng cost Rent pur Ceiling coat Rert pe 
_— . mensem  mensem लिन 

Rs Rs Rs Rs 

1 Single storeved one 2 700 00 10 00 330000 1250 
roomecssmall 
two roomed 

2 Single storeyed 334000 13 00 3850090 14 50 
regu'ar bwo-00~ed 

3 Double storeyed and 2700 00 10 00 3 500 00 1350 
mulh storeyed 
one-roomed 

- Doubla-storeyea and 3 450 OJ 14 Q0 न 200 LD b 00] 
muitt storeyed 

two roomed 

दूर I3 (2) * * * * * * 

* - - * - * P 

Tre Committee recommends that the rent slab given in thus riie may 
be suitably amendeda keaping पा view the rise भा prices 

The Department stated पा their wnitten reply as under — 

*The matter may be considered by the Commuttee * 

The Departmental Representatives assured to amend the rule suitably 

FORm A 

Aoplication for Alofment of a House 

1 (वो नि oreference 

N (0) Second preference 

रेड 2 Applicant s— 

(a) Full name (वा block letters) 

(b) Present aadress 



32 S 

(c)Permanem aaaress 

3 Was *he applicants present accomimodation provided by his 
employer 

if so whythe apphcanty ants (0 sh ft from there ? ) 

4 Occupation of the apolicant (with detarls and Ticket No 

ifany) 

If permanent temporary probationary or casual 

[41
] 

n a pay alowances and their wwal — 

Pay 

Allowance 

Total 

6 Employer's— 
§ 

&
7
 

(8) Fun name and address 

{(b) Date of e~p'ovment under the presen e~ployer ) 
e
 

1 hereby agree that " case e nouse 15 allotted 1o me Government may gex 
the payable rent and other dues deducted from पाप pay or wages as the case may 
be throughmy emolo erevsen ~cnik Lde~ta-etha thegho 8 5 glevants g ८०86 

ard ff any of the above statements 15 found incorrect | may be asked to vacate the 
house immediately 

Signiawure of the applicant 

Dated 

Certifiea mat e applicant 15 an industnal worker according to section 2(1) of 
पी Factories Act 1948 and the statement given by nim above/overleaf 15 correct 

(Signature of the Labour Welfare Officer ) /’}’"‘3 
का 

(Signature of the emplo,e-) 

Tne Comminee recommends that be'cw  ords ““ORM A the following 
words and figure may be mentioned 

“See Rule 5(2)”
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The Department agreea to the recommendation of the Corm 38 

The Committee also recommends that in column 2(a) the following 
words may also be incorporated — 

“8lc Dlo, Wlo Sin »* 

The Committee aiso recommends that the empioyee shouwa also give 
information as to whether his wife or any family member has a government 
accommodation धा दिए same ewn 

The Department also agreed to the recommendation of the Committee 

Tre Commmes 1. ner reccr-me~nas trat a ८ 3958 may a 50 05 
incorporated पा column 6 that in case or incorrect intormation the aliotiee 
should be debarred for allotment for five years and he should be hable to 
pay four time the rent for the occupied period 

The Department agreed to the recommendation of the Committee 

FORwi B 

Allotment Order 

House No of Block No at 
s allotted o Shn 

son of Shr Ticket No an 
emplovee of M/s 

on a monthly rent of Rs exclusive of electnoity 
and other charges on the conditions noted below 

Labour Commissioner Punjab 

Copy forwarded to the Executive Engineer Public Works Deparmmen, Buldings 
and Roads Branch for information and necessary action 

Conditions 

1 The allottee shall pay the rent and other dues for each month on or 
before the 150 of the fallowing month to \he person(s) authonsed by the Executive 
Engineer Public Works Depariment Buildings and Roads Branch 
torecewve the same 

2 The allotee shall not assign his पा. of enancy and shail not sublet or 
otherwise transfer or part witn possesston of tne house or any part thereof 

3 Thehouse will be used and occupied for the purpose of residents only by 
the allottee and by the bonafide members of his family only and not otherwise
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4 | any damage 15 caused to the house or any part thereof or to any 
fixures the allonee shall be hable to pay such compensation 85 may be deternined 
by the Executne Engineer 

5 The allottee अं18 keep ine nouse in clean and sanitary condition — 

6 The allottee shall not allow water from anv tap to run waste 

7 The allottee shall not use the house ॥ a manner as 10 cause any . 

Inconvenience or nuisance or annoyance to the adjoinng houses or neighbours 

8 Theallottee shall not make any additon or alteration in the house or any 
part thereof and shall not remove any existing fixtures 

9 Theallottee shall 20 de 0५ all the 800४७ condittors and any change पा or 
addition to them of which aue notice 15 given to वा 

10 Assoon 85 the allottee ceases to be 8 worker 85 defined in the Factories 
Act 1948 he shall send inhmation of the same पा wnting to the Labour Comnmussioner 
and the Executive Engineer 

The Committea recommaends that the authorty under which Form B 

hag heen prescribed should also bo mentioned पा the Form The Commiftee ~ 

racommerds that the folloing vords ard figure should be incorpo-ated - 
palow the For B नर 

* See Rule 5 (6)” 

The Committee also recommends that number and date should also 

find place पा the allotment order 

The Department agreed to the recommendation of the Committee a 

The Committee further recommends that copy of the allotment order 
should also 09 endorsed to the allottee 

The Deparimen agreea w e recommenaauon or e Commitiee 

The Committee also recommends that for the word “Punjab” wheraever 

छाया N ““1ese Rules/Form the vora “Saryana' mav 09 subst vutea 

The Department agreed 10 the recommeondat on of the Commiitee 

The Committee also recommends that in para 3 of the conditichs . - 

mentionied 10 this Form Tor the word “residemis”, the word residernice” may J/} 
be subs*rtuted 

Tha Department agreed to the recommendation of the Committee 

Tha So—nmutece also recommends that " ¢condivoea Mo 4 “srthe word 

“compensation” the word “damages” may be substituted 

The Department agreed 10 the recommendaticn of the Commuittee
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FORM C 

[See rule 7(c)] 

AnAgreementmadeon the————————aayof: 
—————hetween the Governor of Puniab (hereinafter referred (0 as the 
Govemment of the one part and~———————son of 
caste————————and resident of- (herenafter 
referred to as the allottee) of the other part 

Whereas the Labour Commissioner has on mne application of tne Adotiee 
under section 8 of the Punjab Industnal Housing Act 1856 a'lotted to h m a house 
No ————constructed by the State Govemmenrt ot Punjab for cccupauon 
by Industnal Workers under the Industrial Housing Scheme suosidized 0४ ine 
Government of India situated inthe town ot by his allormem order 
dated—————————on the conditions mentioned in the said Allotment 

Order and hereinafter 

And whereas under section 10 of the Industnal Housing Act 1956 the allottee 
1s required to execute an agreement regarding the said allotment 

And whereas (he allottee has agreed 10 execute the agreement ॥ comp! ance 
with the said requirement of law 

Now this agreetment wunesses and parties herewo hereby agree 85 

folle ys — 

(1) 

@ 
(1) The allottee hereby agrees to take possession of the 5810 House 

No from the Executive Engineer PW D Building and Roads 
Branch—————————— who 1s the competent authontv apoointed 
wde शा o areaafthir15davsof 

the receipt of mumauion of the allotment 

{2) The aliohee shall 08५४ 8 sum of Rs to serve 85 securty 

tor the performance of the terms and conditions heienafter appearing and of the 
cbugauons imposea on him by the Ac: 

(3) Dunng the continuance of the allotment the allottee shali pay in cash the 
sum of Rs by 7 ay ए rent for each month cn or berore the 1671 
dav of the following month to the Executive Engineer or to other person authonisea 

by him था this behalf in his office and obtain from him a receipt for the rent paid 

4) पा addiion to the ren for the house he allotiee shall pay the elect icity 

charges at such rates as may be fixed by the Executive Engineer from tme to time 
The zlloftee sha!l also be liable to pay ary other reasonable charges at the rates 

nxed by the Executive Engineer
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(5) The aliottee shall aiso be | able to pay ine exva cnargss fixed by the 
Executive Ergineer for the e’ect, 0 appliances used by im the report of which shall 
immediately be given to the Executive Engineer 

(6) If the allottee fails to report to the Executive Engineer the details of such 
appliances he shall be hable to pay 8 penalty up to Rs 50 85 may be imposed 
by 

(7) The Execative Enginesr 'l be 8* iiberty (0 aoo-opr ate the sa d secunty 
or any part thereof or any other sum which may be due *o the allottee from the 
Government towards satisfaction of any claim whatsoever which may 08 due aganst 
him and recover the balance if anv from him or his emplover from the wages or 
salary eamed by mm and shall make good ine amoun of the security deposit or any 
part thereof 50 approprated whenever required to do so 

(8) The allottee shall not assign his right of tenancy and shall not sublet or 
underlet or part with possession of the house or any part thereof 

(9) The tenancy will be terminable by either party giving to the other one clear 
months nouce If the al otiee leaves the house withouw nouce In writing he shall 08 
haple to pay one c'ear calenaar month s rent भा lieu of such nouce and थी otner 
charges due from पा 85 provided herein for the notice penod 

(10) Anv notice 10 be served on the allottee will be deemed to be dutv and 
properly aiven and se-ved ॥ given by a perso~ duly authonised bv the Sxecutive 
Engineer in this behalf and shall be deemed duly served 1.15 personaily delivered 
to the allottee or sent to him bv post under postal certificate 

(11} The house /ill be used ard occupied for the purpose of res dence on!, 
by the allouee and by tne bona fiae memoers of hts ramily only and not for any other 
purpose 

(12) If any damage 15 caused 10 the house or any part thereof or to any 
fixtures and fastenings therein the allottee shall be hable to compensate the 
Government for the same without prejudice to any other nght or remedy which the 
Govermnment or the Executive Engineer may have against the allottee 

(13) The allottee shall not use the house for any illegal or immoral purpose 
and shall not use 1t था such manner as to cause any Inconvenience npuiIsance or 
annoyance to the adjoining houses or neighbours 

(14) The aliottee shall keep ihe house ॥ a clean and sanitary condiuon 

(15) The allottee shall not aliow water from छाप tap to run waste and shall not 
throw wawer 0। any odher thing from out of the house 

(16) The allottee shall not make any additions to or alterations in the house 
or any part thereof and shall not remove any existing fixtures and fastenings and in 

Q'
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the event of his contravening पा any way the provision he shalt be liable to pay the 

damages and cost thereof 

(17) The allottee shall not bring or allow to be brought and to remain in the 
house any person suffering from any contagious or infectious disease 

(18) The allottee shall not tamper with or damage any tree nor shall he take 
any fruit or flower or vegetable from the trees growing in the land belonging to 

Govermment of which the house 15 part 

(19) The Labour Commissioner Punjab/the Executive Engineer with such 
assistance ॥ any 85 he thinks fit shall be at liberty to enter the house for purposes 

of admmistering or carrying out the provisions of the Punjab Industrial Housing Act. 

(20) As the house has been let to the allottee at a subsidized rent by reason 
of his being था. Industnial Worker' 85 defined in section 2(c) of the Punjab Industnia 
HousingAct 1956 the tenancy shall cease forthwith 85 soon as he ceases 10 be an 
ndustnal worker 

Provided that where 8 worker dies while In service or goes on transfer or 
retires orresigns or goes on medical leave or where a worker’s services are terminated 
by his employer the allotment may with the previous approval of the Labour 
Commissioner continue up to the period as detaled below — 

() inthe case of death or transfer a period not exceeding two months 

हा) inthe case of retirement resignation or termnation of service a period 
not exceeding one month and 

(m) nthe case of medical or ordinary leave for the period of leave 

(2) Where an allotment has been cancelled the Labour Commissioner shall 
send inbmation thereof to the Competent Authonty who shall proceed forthwith for 
securing the eviction of the tenant 

(21) InJune and December of every year and also whenever required by or on 
behalf of the Executive Engineer or the Labour Commissioner the allottee shall 
provide a certificate from his employers that he continues 10 08 an  Industnai Worker” 
as defined in section 2{e) of the Punjab Industrial Housing Act 1956 

(22) If the house aliotted to the allottee 15 not occupied by him within fifteen 
days of the receipt of the allotment ॥ shall be treated as cancelled 

(23) The allottee shall abide by all the above conditions and any changes in 
or additions to them which are made in accordance with the Punjab Industrial Housing 
Act and this agreement and of which one month s notice 15 given to him
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In witness whereof the parties hereto have signed this agreement on the 
respective dates shown against their signature the * year of 
the Republic of india 

Signature of Allottee (in full) 

Dated——— — 

Withess—m™8m8@™ 

11 - - ——— 

Signed for and on behalf of the 
Governor of Punjab 

Dated—— — — 

Witnesss———Mm8 — — 

Designaton——8 ——— 

The Committee observes that incorrect authornty/Rule has been 
mentioned below the Form C The Committee recommends that it should be 
written as under — 

“See Rule 5 (7) 
Agreement” 

The Department agreed to the recommendation of the Commuttee 

The Committee further recommends that for फिर word “Punjab” 
wherever occurring in this Form the word “Haryana” be substituted 

The Department agreed to the recommendation of the Commuittee 

The Commuttee also recommends that the word “Caste” may be deleted 
from this Form being irrelevant 

The Department agreed to the recommendation of the Committee 

The Committee recommends that पा para (4) of the Agreement the 
word “The allottee shall also be lrable to pay any other reasonable charges 
at the rates fixed by the Executive Engineer”, 09 deleted being unreasonable 

The Department stated प्रा their reply as under — 

“The matter may be considered by the Commuttee ” 

At the time of oral examnation of the Department, the Departmental 
Representative agreed to the recommendation of the Committee 

1 

] 
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The Committee recommends that in Para (6) of the Agreement 15 2150 
required to be amended keeping पा view the present price index 

The Department agreed to the recommendation of the Committee 

The Committee further recommends that the period for vacation 
provided in different cases as mentioned in Para (20) may also be suitably 
changed 

The Department stated था their reply as under — 

The matter may be considered by Commuttee "” 

At the time of oral examination of the Department, the Departmental 
Representatives, agreed to the recommendation of the Committee 

The Commuttee 2150 recommends that the certificate as mentioned in 
Para (21) shouid be required to submit on yearly basis 

The Department also agreed to the recommendation of the Commuittee
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SCRUTINY OF THE HARYANA AFFILIATED COLLEGES 

(SECURITY OF SERVICE) RULES, 1980 FRAMED UNDER THE 

HARYANA AFFILIATED COLLEGES (SECURITY OF SERVICE) 

ACT, 1979 

The Commuitiee scrutimised the Haryana Affiliated Colleges 

(Security of Service) Rules 1980 and made the following 

observations/recommendations — 

General observation 

1 The Committee observes that it appears that before 

supplying the photo copies of the above Rules these have 

not been meticulously compared with the Onginal Gazette, 

as there are several number of typographical mistakes 

therein The Committee 15 of the view that the Department 

should have assured that the copies of the Rules are upto 

date, meticuloulsty compared and duly corrected before 

supplying the same to the Committee The Department 15 

expected to note that the observations of the Commuttee for 

future compliance 

The Department noted the observations for compliance 

2 The Committee observes that the Education Department 

has framed two sets of service Rules 1 e Rules of 1980 and 

Rules of 1993 under the Haryana Affilated Colleges (Security 

of Service) Act, 1979 The Commuittee 1s of the view that these 

Rules are comphmentary and supplementary of one another 

Therefore, one set of Rules covering ali the aspects may be 

framed under the above Act to avoid misinterpretation of the 

Rules 1bid 

During the course of oral examination of the 

Departmental Representatives, the Department accepted the 

observations/recommendation of the Committee 

The Commuttee therefore, recommends that an early 

action पा the matter may be taken accordingly 

Rule—3 

{3 (1) The following penalties may for good and sufficient 

reasons be mmposed upon members 10 whom these rules are 

applicable namely — 

() Waming on personal file 

हा) Censure 

) Withhoiding of increments or promotion 

(V) Recoveryfrompay ofthe whole or part of any pecuniary 

loss caused to the college by neghgence or breach of 

orders 

K i 
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) Removal/Dismissal from service 

(v) Reduction 10 a lower post ortime scale or 10 a lower 

stage ॥ 8 time scale 

(2) The purishments referred to वा clause (v) and (vi} shall 
be called the major punishments and the remaining as minor 
punishments 

The Committee observes that after the amendment of 

the Act in 1998, a major penalty namely, withholding of 

annual increment of pay with cumulative effect has also 
been added as a major penaity But पा the Rules the same 

has not been provided The Committee recommends that 
thrs Rule may be amended in view of the amended Act 

accordingly 

The Department agreed to amend the rule accordingly 

Rule—4 

4 (1)  Whenever the Managing Committee 15 of the opirion 
that there are grounds for inquinng into the truth of any imputation 

of misconduct or misbehaviour against an employee it may initially 

enquire into it tself or may appoint an authonty to enquire into the 

truth thereof and provisionally decide whetherthe delinquent official 
should be proceeded against for major punishment or minor 

punishment 
(2) 10 (9) * * * * जा * * * 

(10) पड inquiring authority shall 1If the employee fails to 

appear within the specified time or refuses or omits to plead 
require the presenting officerio produce the evidence by which he 

proposes to prove the ariicle of charge and shall adjourn the case 

to a letter date not exceeding thirty days after recording an order 

that the employee may for the purpose of prepanng his defence — 

{} nspect within five days of the order or within such 
further time not exceeding five days 85116 inquiring 
authority may allow the documents specified in the 

list referred to पा sub-rule (3) 

() submit a list of witnesses to be examined on his 
befalf 

Note— | the employee applies orally or पा writing 

for the supply of the copies of the statements 

of witnesses mentioned In the list referred 

Procedure for 
Imposing major 
penalties of 

dismissal/ 

removal from 

service or 
reduction In rank
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101 sub rule (2) 1 any the inquirng authonty shall furnish 
him such copies as early as possible and ॥ा any case not 

later than three days before the commencement of the 
examination of the witnesses on behalf of the Managing 

Committee 

(11) * L * * * * जे * है * * 

(1 2) L] w * * a * * जा w * ” 

{13) Onthe date fixed for the inquiry the oral and documentary evidence 
by which the articles of charge are proposed to be proved shall be produced by or 
on behalf of the Managing Committee The witnessese shall be examined by oron 

behalf of the managing Committee and may be cross examined by or on behalf of 
the employee The presenting officer shall be entitled to re examine the witnesses 

on any 0017 on which they have been cross examined but not on any new matter 
without the leave of the inquining authority The inquiring authonty may also put 
such questions to the witnesses as ॥ thinks fit 

(14) Thenquinng authornty may in its discretion 1f it appears necessary 
before the close of the case on behalf of the Managing Committee allow the 
presenting officer to produce evidence not include in the list given to the employee 
or may itself call for new e sidence orrecall and re examine any witnesses and पा 
such case the employee shall be entitled to have if he demands it a copy of the 
list of further evidence proposed to be produced and an adjoumment of the inquiring 
for three clear days before the production of such new evidence exciusive of the 
date of adjournment and the day to which the inquiry 15 adjourned The inquiry 
authonty shall give the employee an opportunity of inspecting such documents 

before they are taken on the record The inquinng authorty may also allow the 
employee to produce new evidence | it 15 of the opinion that the production of such 
evidence 15 necessary In the interest of justice 

Note— New evidence shall not be produced or called for or any 
witnesses shall not be recalled to fill up any gap पा the 

evidence such evidence may be called for only when there 15 
an nherent lacuna ordefect in the evidence which has been 
produced orngmnally 

(1 5) * * L * * * * * * * * 

(16) The evidence on behalf of the employee shall then be produced The 
employee may appear as his own witness | he so prefers The witnesses produced 

by the employee shall then the examined and shali be hable 10 cross-examination 
re examination and exarmination by the inquinng authonty and the presenting officer 
according to the provision apphcable to the witnesses for the Managing Commuttee 

(17) 10 (19) e * * - L 4 L * ही »* & 

(20) If the employee to who a copy of the article of charge has been 
delivered does not submit the written statement of defence on or before the date 
specified for the purpose or does not appear in person before the inquinng authonty 

»



e’ 43 

or otherwise falis or refuses to comply with the prowvisions of these rules the inquinng 

authonty may hold the inquiry ex parte 

2y o After the conclusion of the nquiry a report shall be prepared 

and it shall contain — 

(@) thearticle of charges and the statement of the imputation of miscouduct 
or misbehaviour 

(b) the defence of the employee in respect of each article of charges 

{¢) an assessment of the evidence In respect of each articies of charges 

(d the findings of each articles of charges and the reason thereof 

Explanation — If in the opinion of the mquiring authonty the proceedings of 
the inquiry establish any article of charge different from the onginal articles ए the 

charges it may record its findings on such article of charge 

() Theinquinng authonty where it 1s not the Managing Committee shall 
forward to the Managing Committee the records of inquiry which 
shall include — 

(8) the report prepared by it under clause (i) 

(b) the wntten statement of defence if any asubmitted by the 

employees 

(c) the oral and documentary evidence produced to the course of 
the inquiry 

(d) wntten bnefs If any filed by the presenting officer or the 
employee or both dunng the course of the enquiry 

(हो the orders | any made by the inquinng authonty पा regard to 

the inquiry 

The Committee recommends that 10 update the rule in the margin afterthe 
word rank' the following words may be added — 

or withholding of annual increment of pay with cumulative effect 

The Department agreed to the recommandation of the Committee 

and stated that the amendment will be carried out पा घाट Rules accordingly 

The Committee recommends that in line five of sub-ruie (10) for the 

word, letter' substitute the word later 

The Committee recommends that in line three of sub rule (13) for the 

word, ‘witnessese the word witnesses may be substituted 

The Committee recommends that in line three of sub rule (14) for the 

word, Include substitute the word included 

The Committee recommends that in line two of sub rule (18) for the word 

owh' substitute the word own
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The Committee recommends that in line first of sub 
rule (20) forthe word who substitute the word whom 

The Committee further recommends that in clause हा] 

(c) for the word, to substitute theword during 

The Department in their written reply as well as during 
the course of oral examination accepted the observations/ 
recommendations of the Committee for compliance 

Rule—6 

6 The Director on receipt of such proposal and 
representation | any may after exammning the record and giving 

the parties an opportunity of being heard by an order पा writing 
give him approval to the impositton of the proposed punishment or 
refuse to qive approval 1f the proposal 15 found to be mala fide or 

by way of vichmisation or not warranted by the facts and 
circumstances of the case 

The Committee recommends that in the marg:n of the 

Rule for the word, Directors substitute the word Director' 

The Committee also recommends that in line छिपा after 

the words punishment or' add the words reduced it or 

The Department also accepted the recommendation 
of the Cornmittee 

Rule—8 

8 ( Where after examination of the report referrredto प्रा 
sub rule (1) ए rule 5 the Managing Committee 15 of the opinion 
that one ए the minor penalties will meet the ends of justice the 
Managing Committee shall cause 10 be delivered to the employee 

a statement of imputation or misconduct or misbehaviour on the 
basis of which it 15 proposed to take action against him and the 

employee shall be required 10 submit his reply within a period of 
21 days 

(1) Afterconsidenngthe reply the managing Committee 
may pass an order पा detaill inficting any of the 
penalties 

The Committee recommends that in sub rule (पर in hine 
two after the words ofthe' add the word minor to make 

the Rule more clear 

The Deparimental representatives also agreed 1० amend the 

Rule accordingly 

न 
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Rule—9% 

8 (1) An appeal agamnst an order passed under rule 8 may 
be preferred in the form of a memorandum signed by the appellant 
or fus pleader and presented 10 the Director within thirty days of 
the rate ए the order The memorandum shall be accompanted by 
8 copy of the order appealed against (unless appellate authority 
exempts) and of the inquiry report on which 1s 1t founded 

(2) to (5) o * * * * * L L g 

The Commuttee recommends that in ine three, for the 

word rate substitute the word date 

The Department noted the above observation/ 

recommendation for compliance 

SCRUTINY OF THE HARYANA AFFILIATED 
COLLEGES (SECURITY OF SERVICE) RULES, 1993 

FRAMED UNDER THE HARYANA AFFILIATED COLLEGES 
(SECURITY OF SERVICE) ACT 1979 

The Committee scrutinised the Hr Affihated Colleges 
(secunty of service) Rules 1993 and made the following 
observation/recommandations — 

Rule—2 

2 inthese rules unless the context atherwise requires 
(a) [ ] * x * * * * * 

(b) * * * * k4 - * * 

(c) 'Employees means any person who 15 ॥1 the whole 

time employment of the Haryana Affilated Colleges 
(Securtty of Service) 

(d) R4 * * * E ] * * है 

(6) * * * * * * * * 

( Service means the Haryana Affiliated Colleges 
{Securty of Service) 

The Commuttee recommends that the words (Secunty 
of Service) , in sub rule (८) of Rule 2, be deleted being 

superfluous 

The Committee recommends that the words (Security 

of Service) , 1n sub rule (f} of Rule 2, be substituted as 
Service 

The Department in their written reply as well as during 
the time of oral examination agreed to amend the above 
Rule in view of the observations/recommandation of the 

Commuittee 
Rule—4 

4 No person shall be appointed 10 the service by direct 

Manner of filling 
appeal to Director 
against the impo 
sition of minor 
penalty 

Definttions 

Age
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recrutment who 15 less than 18 years of age and more than 35 

years of age on or before the last date of submuisston of application 

to the Managing Committee The age of superannuation wili be 60 

years 

The Commuttee would also like to know from पाए 

Department as to whether it would not be desirable to reduce 

the age of superannuation पा case of Class ॥ and Gazetted 

employees from 60 to 58 as per Government instructions ? 

The Committee also recommends that in line 2 of the 

above said rule the words or before , be deleted being 

superfluous 

The Department था their written reply stated as 

under —- - 

Age of superannuation 15 60 years as per rule 4 

However, the superannuation age of employees for all 

categories may be brought at par with the respective 

categories पा the Govt 

The words orbefore tobe deleted 

Rule—5 

5 Appointment to any post in the Service shall be made by 

the Managing Commuttee in the manner provided inrule 7 Peon 

and other Class-IV employees shall be appointed by the Pnncipal 

in the manner provided पा the said rules 

The Committee recommends पा ine 2 and 3 of Rule 5, 

the words Peon and other be deleted being superfluous 

The Department agreed to ammend the rule 

accordingly 

Rule—7 

7 (1)  Recruitment to the Service shall 06 made — 

fa) Inthe case of Pnncipal by direct recruitment through 

a Selection Commuttee compnsing the Chairman 

Managing Committee or in his absence the Vice 

Chairman or sn absence of both the General 

Secretary of the Managing Commuttee [f none of 

them )s able 10 attend then the Chairman of the 

Managing Commitee will nominate any cther member 

ofthe managing Committee and four other members 

namely 
0 10 1३) हो जा लि हो. ok w जाके को. जो 

Qruorum 
(I) to ("l)t L B N * जी सी K K 

(b) को Kk जि ले. मी. kwh & 

प
ि
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(¢) Inthe case of Head Clerk 

() by directrecrutment or 

(1) by promotion from the post of stencgrapher Clerk 

(प) inthe case of Typewniting instructor 

(® by direct recrutment or 

() by promotion from the post of Junior Scale Stenographer 

(6) Inthe case of Steno typist 

(» bydirect recrutment or 

(0} by promotion from the post of Clerk 

® Inthe case of Clerk 

0] by direct recruitment or 

(W) by promotion from the post of Peon 80 other Class v 
employees 

(@ nthe case of Laboratory Assistant 

() bydirectrecrutment or 

(0 by promotion from the post of Laboratery Attendant 

(h) पा the case of Restorer 

(h bydirect recrutment or 

(1) by promotion from the Library Attendant 

() tnthe case of Junior Libranian 

() bydirectrecruitment or 

{(n) by promotion from the post of Restorer 

@ n the case of Table a Player Gasman Peon and other Class IV 
employees Laboratoty Attendant Library Attendant by direct 
recrurtment 

) For recruitment against the post mentioned at (0) to (1) a Selection 
Committee compnising the following members shall be constituted — 

() Representative of the Managing Committee (Chairman) 

(n) Principal of the College 

(n) One nominee of the University 

v Onenommee of the Director 

(3) Except otherwise provided whenever any vacancy occurs 015 about to 
occur the Managing Committee shall determine the manner in which the vacancy 
1510 be filled in If the vacancy 1510 be filled पा by direct recrutment the Managing
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Committee shall advertise the vacancy at least in two leading 

dailies One English and One Hindi out of which one should be 

Nationat level However in case of non teaching staff the vacancy 

can 8150 96 filled पा through Employment Exchange 

(4) Appointment orders to the post in the Service shall be 

issued by the Managing Committee or the Principal 85 case may 

be In the form specified in Appendix B to these rules 

The Committee recommends that in line 2 of rule 7 (1) 

for the word and sign Chairman the words Chairman of 

the be substituted 

The Committee recommends that the qualification and 

experience for the vanous posts as mentioned पा rule 7 (1) 

(c) may be specified in the Rules itself 

The Committee also recommends पा rule 7 (2) (1) after 

the word Chairman , the words or his nominee may be 

added to make the rule more clear 

The Department noted the observations/recommandations 

of the Commuttee for comphance 

Rule—15 

15  Anemployee shall so manage 105 private affairs 85 to avoid 

habitual indebtedness orinsolvency Any such employee against 

whom any legai proceedings are nstituted for the recovery of any 

debt due from his or for adjudging him as insolvent shall forthwith 

report the fuil facts of the legal proceedings to the Managing 

Commuttee through the Pnncipal 

The Committee recommends that in line 4 of this Rule 

for the word his , the word him may be substituted to 

make the rule grammatically correct 

The Department in their reply agreed to amend the 

rule accordingly 

Rule—20 

20 No employee shall join or conttnue to be a member of an 

association unless such association satisfied the following 

conditions namely — 

@ its membership ह confined to a distinct class of 

employees and 15 open to all employees of that class 

@y 1tis not पा any way connected with any party or 

organisation engaged पा any poltical activity and 

Pl
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(ny it has within a penod of six months from 5 formation 
obtained the recognition of the Government or the 
Managing Committee 

The Committee recommends that for the word 

satisfied theword satisfies be substituted 

The Committee recommends that after Rule 20 {m), 
the following sub rule (५४) be also added — 

Jomning of Associations by employees of affilated 
colleges- No employees shall join, or continue to be a 

member of, an association the objects or activities of which 
are prejudicial to the interests of the sovereignty and integnty 

of India or public order or morakhty 

The Departmental Representatives agreed to amend 
the rule पा view of the observations/recommendations of 

the Committee made above 

Rule—21 

21 (1) Every employee shall — 

() serve efficiently act ॥ a disciplined manner and 
maintain absolute integnty and devotion to duty 

(t) maintain cordial relations with the pupils and दिला 
parents the Principal of the Institution other 
employees Managing Committee University and the 
Government Officers concerned 

(2) No employee shall— 

(0 without sufficient grounds refuse to undergo a course 
of training whenever required te 00 so  and 

(n) take part in any activity whuch in the oprmion of the 

Prnncipal ts calculated १0 lead to indiscipline in the 
college 

(3) Unless otherwise expressly provided for and employee 
shall all imes be at the disposal of the College and shall serve 
the College such capacity and at such places 85 he may from 
time totime directed by the pnncipal or the Managing Committee 

(व) No employee shall absent himself from his duty without 
the pnor permission of the Principal orthe Managing Committee 

(9 No employee shall— 

(® accept or permit any member of his family or an other, 
person setting on his behalf to accept any gift froma - 

General 

]
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student parent or any other person with whom he 
has come into contact by *~rtue or his posion in the 
college 

Explanation— (1) The express on Gift shallinclude 
free transport boarding lodging or other 
services or any other pecun:ary advantage 

when provided by a person otherthan a near 
relation or a person fnend not having any 
deaings with विधा 1n connecuon wih the 
Conege 

Mote — A casual meal lift or other social hosprtality 
of a casual nature shall not be a gift 

Explanration—(2) on occasions such as wedding 
anniversanes funerals orreligious function 
when the making of a gift 15 भा 4 confirmity 
with the prevailing religious or social practice 
an employee may accept a gift of a nominai 
value 

(i) practice or Incite anv student to practise cashism 
communahsm and untouchability 

(M cause or incite anv other person 10 cause any 
damage o पी College property and 

() encourage violance 0 be guiity of any conduct which 
involves moral turpitude 

The Committee recommends that पा rule 21(2) (1) 
between the words tramming and whenever” the words 
"prescribed by धार University from time to time be inserted 

The Commrtee recorrs—ds that Rule 21 (5) 1) in line 
second, for the word setting substitute te word acting 
The Commuttee also recommends that in the explanation (1) 
n ure foarth for the word person’' substirute tne word 
personal to make पार उधार grammahicaily correct The 

Commitiee rurther recommenas art in exp'a~a® 0१ 2) {1y, 
the spelling of the words castism may be corrected 

वाह Department in their\ rttenrep'y as vellas aunng 
the course of oral examination agreed to amend tne ruie i 

view of above recommendation 

Rure—22 

22 Anemployee shall— 

(a) stnctly abide by any law relating to intoxicating drinks 

W
Y
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or drugs in force in any area in which he may happen to be for the 
tire beirg 

(b) take due care that the partormance of s duties 15 not affec'ed पा any 
way by the influence of any intoxicat rg drinks or drugs 

(©) not consume intoxicating drinks or drugs पा. public 

(d) not appear in a state of intoxication In a public place 

(e) not be present on duty पा state of intoxication 800 

® nodhabitually use any intoaicating dnnhs or drugs in excess 

The Committee recommends that after rule 22, the following rule 
22- A pe added — 

22A Prevention of sexual harassment of working women — 

(1) nNo Government empioyees shall mauige पा any 80. of sexuai 
harassment of any woman at her work place 

(2) Every Government emplovees who 15 incharge ए a work piace 
shall take appropnate steps to prevent sexual harassment to any woman 
at sucih work piace 

Explanation — Forthe purpose of this rule, ‘sexual harassment 
includes such unwelcome sexually determi~ed 
behavrour, 

whether directly or ¢tharwise, as — 

{a) physical contact and advances , 

{(b) demand or request for sexual favours , 

(c) maxing any sexuaily coioured remarks , 

id) showing anv namograph.c material , and 

fe) a~v cther unwe'cere phvs cal, verba! or non-verbal conduct 
or a sexual nature 

SCRUITI Y OF THE RARYANA fUNITIPA_ VOVASLE ENCROACHMENTS OR 
OVERHANGING STRUCTURES) BYE-L AWS, 1976 FRAMED LINDER THE 
HARYANA MUNICIPAL ACT, 1973 

7he Commntee scrutinized the aryana Muricipal (v ovable Encroacn ments 
or Overhanging Structures Bye Laws 1278 and rade the follos ng observations/ 
recommendations thereon - 

Bye-Law-4 

4 Every licence 1ssued under bve law 3 shall be subject to the following 
conaiyons n additron to such other condwuons 85 the committee may specially 
prescribed at the time of the grant of the licence—
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दे आल 

घछे कं लि जी जी को की ज़ी जी ही जी जो ही जो जा 

to 

(c) W W की को Wk 

(@ every licence shall be valid for such period as may 06 specified therein 
subject 10 a maxamum perod of one month in the first mstance |t 

may be renewed further on payment of a fee already fixed under 

bye law 3 

(8) * जो जी हे ऊँ Wk 

ही) the person holding the licence shail 96 bound to show 110 any municipal 

officer or servant authonsed by the commuttee in this behalf when 

called upon to do 50 

(h) केले I जमे ही उी 

to 

G) जज हि W W की जा 

The committee observed that licence for movable encroachment or 

overhanging structure 15 not granted as a matter of routine Therefore, the 

committee 15 of the view that it should not be granted for more than one 

month The committee recommends that the following words पा Bye law 4 

(d) may be deleted — 

It may be renewed further on payment of a fee already fixed under 

Bye laws 

The Committee recommends that 

In bye-laws 4 {f) forthe word ' Servant substitute पार word official" 

The Department agreed to the suggestions of the Committee and 

assured to make amendments soon 

SCRUTINY OF THE HARYANA MUNICIPAL (BOUNDRY WALLS, HEDGES AND 

FENCES) BYE LAWS 1976 FRAMED UNDER THE MUNICIPAL ACT, 1973 

The Commuttee scrutinised the Haryana Munmicipal (Boundry Walls Hedges 

and Fences) Bye-Laws 1976 and made the following observations/recommendations 

thereon — 

Bye—Law 2 

2 ॥ any land or compound adjoining or abutting on any road or street or upon 

any property vested in the committee 1s allowed to remain unwalled unfenced or 

unhedged or if the walls fences or hedges of any such land or cormpound are 

allowed to be or remain aut of repair the commitiee may by notice in writing call 

upon the owner or occupier of such land or compound to provide or repair within 

such period 85 the committee may fix the boundary wall fence or hedge asthe 

case may be 

~ 
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“he Comimitiee ooserves that Bye-Lavs 2 r o M हारण गा oF raXinur 

time penod has been prescribed to call upon the ownerto provide 0" repair 
the boundary wall fence or hedges, as the case may be 

The Committee 15 of the view that will it not be desirable to fix the 
m nmum ana पोज पाए! शा e penod to call upon the owner or occup:e” of 
such land or compound adjoining or abutting on any road or street, as the 

case imay be, to avoid any misuse orwmne s¥'ent provisions oftreBye va s 

The Deparinrent siated था ther rep y as under — 

'This observations of the committee 1s appropriate and worth 
considering To enminaie छाए ambiguny regaraing tume and further action 

to be taxen to snsJre the complance of the order, * 15 necessary to prescnhe 

time limit The department feels that a time period of 30 days may be 
presciibed पा the rules, accordingly the proposa' ६० arend the Bye Laws 
has been prepared and submitted to the Govt for consideration 

Bye—Law 3 

3 Where the owner or occupier referred to पा bye law 2 1s called upon to 
provide a wa'l ferce or hedge the notice aforesaid shall specity the patiern or 
construction of and the matenals of which such wall fence and hedge shall be 
made or constructed 

Provided that the pattern and matenal to be specified shall not involve 
unreasonable expense or construction having regard to the circumstanices 0 each 

case 

Tha Co—mit*ae we'd hike पट knca a5 to whe‘ter anv certtficate of 
construction/compietion ८5 Issued to the owner 0" cccupier under Bye दि ¢ 
3, who 15 calied upon to provide a wall fence or hedge of land for compound 
adjoning or abutting or any road or street, or any nrovertv of the committee 

The Department था their written reply stated as under — 

'Pagarding 'ssuance of construction/completion cerhficate; the 

devartment feels that since there 15 provision 10 ensure compltance of the 
order पा Bye-law 5 wnerein provision for imiposing fine for non-commphaice 
or the oraer aiready exisis Tinerefore, there 1S N0 Necessity 10 Mane provision 
for 1ssuance of completion certificate Such a provision may result पा 
unnecessary work load and harassment to the public 

However, the Depanmentai Representatives afier discussing पाए 
matter with the Committee at the tme of their oral examination agreed to 
make the provision for iIssuance of compleuon certificate भा the above cases 

at the approonate time 

Bye—Law 5 

'S5  Any person who commits or abets the commussion of a breach of any of 
these bye laws shall on conviction by 8 magistrate be punishable with a fine
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which shall not be less than twenty-five rupees and more than two hundred rupees 
and when the breach 15 a continuing breach with a further fine of ten rupees for 
every day after the first dunng which the breach continues 

The Committee feesls that fire provided for breach of bve-laws 
manteoned m Bye-la र 5 18 very meagre Will ने not be desirable to suggest 
the amendment in the Act to enhance pumishment with a राशन to carb *re 
violation of the Rules Bye laws 

The Department in their wntten reply stated as under — 

This observation of the committee 15 appropriate and worth 
considering These rates of fine were prescnbed about 27 years ago and 
deserves (0 be incraased to give deterrent affect to the defauiters The 
departmen* proposes to increase the mumimum and maximum fine of Rs 
1600/-, 8000/- ana a fine of 1060/- per day 1 case of continues offence instead 
of present provision of Rs 25/-, 200/- & 10/- Accordingly a proposal to amend 
the Bye-Laws nas neen preparea ana submitted to the Govt for 
consideration Copy Is at Annexure-B 

After discussing the matter with the Depanmentai Representatives 
the Commuittee was or पार view that the proposal of increase in five 

suggested by the Department था their wnitten reply 1s on higher side 
Theretore, it shouid be increasea reasonabiy 1 € ता" पापा and =aumum 
fine of Rs 500—200 & afine of Rs 50/- per day पा ¢case or contnued ofrence 

The Departmental Represen*atives agreed to look into matter 30201 
and assured to suitably amend the bye lays 

SCRJUTINY GF THE HARYANA MUNICIPAL DELVITATION OF WARD RULES, 
1977 FRAMED UNDER THE HARYANA MUNICIPAL ACT 1973 

The Committee scrutmised the Haryana Municipal Delimitation of VWard Rules 
1977 and made the following observations/recommendations thereon — 

General 

The Committee recommends that the words Local Bodies/Local 

Government wherever occuinng ता these Rules, *te sords Urban 

Development may be subshtuted 

The Department agreed with the proposal of Committee and stated 
that “he Rules will be amenaed accorairgly after -ne approva! of पट GoJi 

Rule—3 

3  Fixation of seats of Commuttees — (1) After every official Census the 
total number ए seats on each committee snall be fixed by the Go vemment on the 
08515 of the |atest Census figures In case certain area s included within or excluded 
trom the limits or 8 committee? the population shail be asceriainea on he spotin 
respect of such area and shall be added to or excluded from the latest census 
figures of that committee® for the purpose of refixauon of sea:s of us commuttees 

The number of seats 10 be filied by election on each committee shall be fixed/ 
refixed पा accordarce s ith the following formula 

न
 

-



~
 

दि
 

- 55 

Municipahty wath a population Number of seat 

Not exceeding 10 000 11 
Exceeding 10 000 but not exceearng 20 000 i3 
Exceeding 20 000 but not exceading 30 000 15 
Exceeding 30 000 but not exceeding 40 000 17 
Exceeding 40 000 but no. exceeding 50 060 19 
Exceeding 50 000 but not exceeding 60 000 21 
Exceeding 60 000 but not exceeding 70 000 23 
Exceedinrg 70 000 but not exceeding 80 000 25 
Exceeding 80 000 but not exceeding 20 000 27 
Exceeding 90 000 but not exceeding 1 00 000 29 
Exceeding 1 00 000 but not exceeding 5 00 000 31 

(2)  The Number ए 5885 formembers belonging to the Scheduled Castes shall 
be fixed ॥1 proportion to their population in each commutee’ in accordance with 
the following formula — 

_____i__p—_____*_Total number ए seats x Population of Scheduled Castes 

Total population 

2 The Cormmitee onsenes "वर tne Hanana Mumicipa: Act has been 
recently amended Therefore, the formula of fixation/re-fixation ot number 
of seats may be amended heaping था view the racent amendment- 

Tne Commitiee would like to know 55 to whether these rules are 
applicable पा case of Municipal Council/corporation also 

The Department था their wntten reply stated as under — 

Department had amended the rules vide notification No SO 73/ 
r A 24/73/S257/84 dated 19-8 94 However, after the recent amerdment 
reduciitg the requiiement of the populat.on 5:26 for cons® * घटाएं" छा 
Corporation to 3 Lacs trom § Lacs, suntable amenament in the Rule 15 peing 
proposed 

Rule—& 

“6 Proceaure ana powers of the Adhoc Body — (1) The meeting of the 
Adhoc Body shall be convened by the Director a®ter g ving nctice of at । "६51 seven 
days of the date time and place of the meeung 10 its members 

(2) L4 * * * w * * * * * *
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The Comrmri—ee raceirrienc 1atnRude 6) in पाए second दर 

word Director , the words or his representative , imay be added to maxe 

the rule explicit B 

The Department in their written repliy stated as unaer — 

in {tus connection It 35 submitied that this provision has already been 

made पा rule 4{1)(1) but as per the recommendat:or of the comm:itee rule 

6(1) will aiso be amended accordingly 

Rule—% 

9  Publication of proposal for dehmitation of wards -- The Govenment 

shall- 

(2) publish in ine Ortficial Gazette tne proposal for aelimitation of wards 

receved by tunderrule 8 for eliciting objections or suggestions from 

the affected persons ot the committee 

(o) specty 8 date on or after which the proposal alongwith objections 

and suggestions 1If any wili be considered by it 

(c) consider था! objections and suggestions which may be recerved by it 

before the date 50 spec fied and 

(d) thereafter by order determine the delmitatior of wards ए the 

commitiee 

The Committee recommends that the word affected mentioned पा 

पार “hree of rule 9 (a) may be deleted 50 that any person l.ving in that 

Municipal area may file objections/suggestions with regard to the proposal 

for de! mitation of wards 

The Deparimianta; Representatives aiso agreed to the suggestion of 

the Committee 

The Commiitee 15 aiso of the view that wii it notr एस aesiraple to 

make a provision for displaying the proposal for delimitation of waras on 

the conspicuous par of "कट o™ice of ruricipal Comumitiee so वा पाए pabl c 

at large may have easy access to go through the proposal for delimitation 

of wards and they may be able to file any opjections or suggestions 

therem ? 

The Department पा पिला wnitten reply stated as under — 

The recormendation of the committee '5 accepntable to the 

department and Rule 15 being amended accordingly After due approval of 

the Govt at present executive directions are bemng issued to display the 

recommendations on the notice board of the MC 

Rule—11 

41 Comection of pnnting mistakes पा the delimitation proposal order made 

by Government — The Government may fromtime to time by notification in the 

Official Gazette correct any printing mistakes in any delimitation proposal/order 

made by it "
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The Commiftee recommends that in rule 11, था ine 2, after the words 
' pnnting mustakes', add the words or anv error ansing therein from an 
enadverient slip or omission be added to make the rule more 

comprehensive 

The Department in thair replv stated as y~der— 

The recommendatiors of Committes are accenrable and a nroposal 
to amend the Ruie 15 being submitted accordingly ' 

35602-- VS —H C P Chd 
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